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The House met at a Quarter 
Eight of the dock.

[Mr. S p e a k e r  in the Chair 1
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(See Part I)

Port

9-15 A.M

LEAVE OF ABSENCE
Mr. Speaker: I have to inform the

hon. Members that Sardar Jogendra 
Singh, M.P. completed 63 days of con
tinuous absence on the 20th April, 
1953, and thereafter attended the sit
ting of the House on the 21st,April, 
1953. He has now sent an application 
for leave of absence which reads as 
l ’)llows: .

“I beg leave through you to re
quest th^ Honourable House of the 
Pople to condone my absence from 
the House for a period of sixty- 
three days. The reason for this 
continuous absence was my ill 
health. I hope that the House will 
condone this unavoidable aosence.*

Ts it the pleasure of the House that 
the absence of Sardar Jogendra Singh 
for 63 dkys from the 17th February to 
the 20th April, 1953, be condoned, as 
requ^JStedrby Tiim in his letter?

Absence was condoned
Shri B. $. M&rtfiy (ifHuru): On a

point of information. Sir. If the h ’n. 
Member was sick why did he not send 
the application earlier?

Mr. Speaker: It Is a very minor
matter. Now that the point has been 
raised, in future Members will bear 
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this in mind that the point is likely 
to be raised in the House. I do not 
think we will go into details.

INDUSTRIES (DEVELOPMENT AND 
REGULATION) AMENDMENT BILL

The Minister of Commerce and Ib- 
dustry (Shri T. T. Krishnamacharl):
I beg to move:

“That the Bill to yamend the In
dustries (Development and Regu
lation) Act, 1951, be referred to a 
Select Committee consisting of 
Shri N. V, Gadgil, Prof. Diwan 
Chand Sharma, Shri Balwant 
Sinha Mehta, Shri Govind Harl 
Deshpande, Shri Fulsinhii B. 
Dabhi. Shri Upendranath Barman, 
Dr. Jayantilal Narbheram Parekh, 
Shri Abdus Sattar, Shri S. C. Deb, 
Shri Bhupendra Nath Misra, Shri 
Bhagwat Jha ‘Azad\ Shri Radhelal 
Vyas, Shri Satyendra Narayan 
Sinha. Shri K. G. Deshmukh, Shrl- 
mati Tarkeshwari Sinha, Shri 
Raghavendrarao Srinivasrao Di
wan, Shri Gajendra Prasad Sinha, 
Shri G. R. Damqdaran, Shri C. R. 
Basappa, Shri Ranbir Singh Chau- 
dhuri, Shri Tribhuan Narayan 
Singh, Shri Shri Chand Singhal, 
Shri Bafj Nath Kureel, Shri 
Chaturbhu.i V. Jasani. Shri Vish- 
wambhar Dayal Tfipathi, Shri 
Bahadur Singh, Shri Durga Charan 
Banerjee, Shri Mangalagiri (Cana
das, Shri Kamal Kumar Basu, 
Shri G. D. Somani, Dr. Indubhai 
B. Amin, Shri Kandala Subrah- 
manyam, Shri Choithram P. Gid- 
wani. Shri Tridib Kumar Chau- 
dhuri, Shri B. Raiagopala Rao, 
and the Mover, with instructions 
to report by the 29th April, 1953 ”
I would like to say at the outset 

that this measure which was parsed in 
iP51, after a certain amount of contro
versy, heat and discussion which it 
generated durin^f its passage through 
the House, has been wbrked now for 
nearly a year. The first evidence of
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its commencing work was the consti
tution of the Industries Advisory Coun
cil. The Council met, for the first 
time, in May 1952 and it had two meet
ings The Council constituted a Sub
committee in order to scrutinise the 
licences given. That sub-committtie 
met once

The other aspect of the measure, 
namely, granting licences of registra
tion for undertakings has been going 
on fairly smoothly. I have given in 
this House information as to the ex
tent of the work that has been done in 
this regard. In fact the Government 
found that industries were rather an
xious to get registered, even tliough, 
under the Act. they need not do so. so 
much so that a large number of ap
plications which had been received 
had to be turned down because Gov
ernment were not competent to regis
ter those undertakings.

Another aspect of this measure was 
the constitution of the Development 
Councils. It was originally suggested 
that we shoXild constitute six councils. 
The working of these Councils had to 
be studied as they obtained in other 
countries. We were fortunate enough 
in getting an expert who was familiar 
with the working of such Councils in 
the United Kingdom; and he had done 
a certain amount_of preliniipary work 
and told the Government how lo pro
ceed with these Development Councils. 
At the same time, in view of rhe fact 
that in the parent country where this 
started, the Development Councils had 
a chequered history, T, on my ov n res
ponsibility. felt Government should go 
rather carefully in this matter. We 
have constituted two Development 
Councils, one in regard to Diesel en
gines and the other in regard to ferti
lisers. I am happy to aay that with 
the co-operation of an hon. Member of 
this House, who is the Chairman of 
the Diesel engines Council, the first 
sitting was held two days back. The 
Fertiliser Development Council will 
meet very soon. It is the intention of 
Government to watch for some time 
the working of these Councils before 
wp proceed further in regard to the 
constitution of other Development 
Councils.

[M r. Deputy-Speaker in the Chair 1
Certain difficulties arose in the work

ing of this Act, which I shall mention 
presently. Not the least among the 
difficulties which faced us was in re
gard to the provisions of the Act viz,. 
sections 15, 16 and 17. Section 15 
gave the Government powers to inves
tigate Into any industry for certain

reasons. The reasons that were stat
ed were rather circumscribed largely 
and dictated by the fears of the indus- 

that as the Government’s rights
investigate into the industries had 

k wide scope, there will be endless in
terference.

Since I took charge of this Ministry. 
I have been at pains to assure the in
dustry that it is not the intention of 
Government to work this measure 
from a punifive aspect but largely 
from the, developmental aspect. It 
ofteji happens that in industries badly 
run. people who are not in that mdus- 
try but connected with that particular 
unit generally feel it is badly run and 
feel that Government ought to helo 
to set matters right. Nevertheless wt 
find that the powers vested in the 
Government under sections 15. 16 and 
17 are very inadequate. In fact tlie 
powers given to Government to inves
tigate into the conditions of any indus
try happen to be not very wide. 
Searching questions are in this
House by hon. Members w w  a 
particular industry production has 
dropped and why it is not working. 
It may be that under the present 
framing of section 15, certain powers 
are given, but they are not wide 
enough. Then again, it lays down a 
certam procedure where in an emer
gent situation Government is unable 
to act. We have first to investigate, 
then we have to give directions to a 
particular industry based on Ihe re
sults of that investigation and there
after. if those directions are not obey
ed, Government can take over that in
dustry and. run it. This procedure en
tails a period of months and when 
taking over the industry, no proce
dure has been devised as to how Gov
ernment could run it. The interests 
of private parties are there. The in
terests of shareholders, the interests 
of managing agents and their 
rights arising out of contracts 
are all there, and in the cir
cumstances it is very difiicult for 
Government to take over an m- 
dustry and run it even for the purpose 
of bettering the industry or in the in
terests of the general economy of the 
country.

Hon. Members of this House mi«ht 
very well ask: what experin^ents have 
you made in this direction, and why 
do you feel that these powers have to 
be amended now? I can mention only 
one instance. In which the Government 
gave notice under section 15. It hap
pens to be a textile mill in Indore. 
But I do not mind admitting that when 
giving notice to a particular unit, Gov
ernment have to look at the entire
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picture and the consequences that will 
flow from giving notice, because once 
an investigation is made and v̂e give 
directions and they are not obeyed, 
we should be prepared to take over 
and run the industry, and that limits 
the scope of Government’s action 
under section 15. There is no point 
in taking over an industry which, ob
viously, is uneconomic and which 
could not be run, and where Govern
ment will have to invest a large 
amount of money, and in doin<( so, 
the financial position of Government 
is extremely insecure so far as the 
legal aspect of it is concerned. So, we 
•can on^ give notice in regard to those 
industries where We feel sure 'hat the 
industry is a sound but it is 
•being badly run, and we also feel 
sure of the inevitable consequence that 
»flow therefrom, then Government 
wouM have to take over the industry 
and we—whether it be the State Gov
ernment or ourselves—would he able 
to run the industry. That is why per- 
iiaps we gave notice to only one unit, 
and as it happened, the unit was a 
sound one. The proprietors felt that 
they should not measure their 
•strength in this regard with the Gov
ernment and the mill was reopened. 
A i r  tBese experiences during the last 
•eleven months hê ye demonstrated to 
us very clearly that certain amend
ments have to be undertaken.

Many hon. Members of this House 
■who have been here before and who 
know all about the old Act would cer
tainly sympathise with Government in 
their present attempt because hon. 
Ministers who preceded me in this 
l5igh office—I am referring to Dr. S. P. 
Mookerjee a n d  Shri H. K. Mahtab— 

h a d  given such close attention to this 
particular measure and I know that I 
a m  n o w  coming back to the circle . 
T ig h t up to the end practically where 
•m y hon. friend Dr. S. P. Mookerjee be- 
•Ran, and the attempts were whittled 
down merely because we had to ac
commodate various interests. We now 
tlnd that the limited powers that Gov
ernment wants in order to make this 
particular measure a success in its 
working are those that are now men
tioned in the amending Bill before the 

M ouse.

I would like to say that I am happy 
that I have not raised a veritable 
hornets’ ne«t by introducing this mea
sure. In fact, I am flatter myself 
that the public and even the vested in
terests have been treating me a little 
more gently than they treated my hon. 
pedecessor in this office. Dr. S. P. 
Mookerjee. We have received only 
three protests: one from the Federa
tion of Indian Chambers of Commerce 
and Industry and two others from two

members of th^ Industries Advisory 
Council. Naturally, the Federation 
has to protest fairly vehemently, and 
the two private members who have 
sent in their protests have worded 
them very cautiously and I am very 
happy that in voicing their protests 
they mentioned the fact 4hat there Is 
an atmosphere today when the people 
feel and the country feels that Govern
ment would not take any hasty action 
which would deter the progress of in
dustry and the increase in production 
which is now more or less the order 
Of the day. luckily. That is a certi
ficate which perhaps hon. Members 
here will say we ought not to seek, 
but that is an appraisal of present 
conditions which I certainly w e lc j^ , 
and I would like to say at once that 
it is my intention—and I think it i.«t 
Government’s intention as well—that 
we do not wish to disturb the equani
mity that now exists in the minds of 
people who are concerned that there 
will be no violent upheaval, and I 
would once again like to reiterate the 
assurance that I have given in the 
past, that Government would not need
lessly interfere in the industrial pro
cess. For one thing, we have not got 
the necessary personnel, and besides 
there is no meaning in Government 
going and interfering with a unit 
which just goes on producing well; 
where production is going up, where 
labour is being treated well, and where 
the relations between employers and 
labour happen to be cordial. It is 
just crazy for any Member of the Gov
ernment to ga_and interfere in ar* in
dustry of fnat nature. So I would 
once again say that it is not our in
tention by this amendment u> aug
ment our powers, so that my hand 
might be extended and I might catch 
bv the scarf of the neck those people 
who protest against Government’s 
policy here and there and with whom 
assur^ly we are not popular. Our 
intention is not either to use political 
power or the power of Government 
even to change the structure of things 
m any violent way. It is only pro
gressively to improve the economy of 
the country and attain the objectives 
that a welfare State hsis in mind.

In this connection, I would like to 
read from that magazine devoted to 
industry, namely, commerce, which I 
would not say is particularly favour
able to governmental policies where 
they affect industries and .com
merce, because it feels that We are 
rather influenced, may I say, largely 
by our socialist friends. Even this 
magazine during the course of an arti
cle which is not altogether an apprecia
tive one, appearing in its isfue dated
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the 18th April, says:

. “Be that as it may. the new 
clause in the Bill vesting in the 
Central Government the D O w er to 
assume management and control 
of recalcitraont industrial under
takings is intended to remove a 
lacuna in the present law. In the 
absence of legal provisions. Gov
ernment is facing two difficulties. 
These are: (1 ) inability of the
Government to take over manage
ments even in a situation calling 
for emergent action without first 
issuing directions to it and waiting 
to see whether or not they are 
obeyed; and (2 ) want of details 
of the existing law with reqard to 
the consequences of the Govern
ment taking over the manage
ment.”
That. I think, covers more or less 

the main provisions of this amending 
Bill. As I said, it shows an under
standing of the position which is ex
tremely happy, so far as I am concern
ed. Where it is a question of ii*fusing 
confidence in industrialists outside the 
House or assuring hon. Members of 
this House who might have doubts 
with regard to the bona fides of Gov
ernment in this xegard, I am happy 
tp say that I have no intention of going 
farther beyond what has been stated 
in this magazine, which is not a sup
porter—and certainly not a consistent 
supporter—of Government in its poli
cies in this sphere.

I shall now very briefly deal with 
certain of the provisions that are 
covered by this Bill, not because they 
need any underlining—because they 
are simple enough—but because it
may perhaps be deemed to be a mat
ter of discourtesy if I did not refer 
to these matters. Clause 2 of this 
measure defines “existing industrial 
undertaking”. This phrase occurs in 
a number.of places in the Act and a 
definition is therefore needed. Clause 
2(ii) defines a “new article”. It is a 
matter where a certain amount of 
misgiving might be caused, but it is 
not our intention to raise a scare un
duly. Sub-clause (ii) of clause 2 seeks 
to define a “new article**. I would 
suggest to hon. Members that they 
should read this provision with clause 
6 of the Bill, because that is the operat
ing v clause. The provisions of the 
present section 11 of the Act do not 
make»it clear whether the expression 
“establish a new industrial undertak
ing” will cover cases of undertakings 
manufacturing articles falling under a 
different scheduled industry or of 
articles bearing a new mark as defined 
in the Trade Marks Act or which are

the subject of a new patent. It has- 
therefore been provided that a licence 
or permission should be obtained, or 
the existing licence or permission 

'should be suitably amended before any
' undertaking proposes to manufacture 

such an article, and these are termed 
as new articles for the purpose of this 
Act. I might amplify this provision 
by giving an illustration. There are a 
number of units in this country, both. 
Indian and foreign, and there is noth
ing to prevent them from manufac
turing a 4iew article or a new branded 
article. It may be a tooth paste. It 
may have a new name. Fhey might 
take a licence and the article may be* 
from a foreign producer. If any 
foreign exchange is involved, they 
have to obtain the permission of Gov
ernment. But oftentimes even this 
might not be brought to the notice of 
the Government, becaus; they r>iight
say “we are not going to remit any
money”. A mere agreement as tO' 
payment of royalty does not come be
fore Government; it i;‘ only when 
money has to be remitted that it 
comes before Government. We want 
even such cases to come before the* 
Licensing Committee and we want 
them to teiJil us what is the type of
royalty they would pay, what are-
the remittances that will have to be 
sent thereby, so that any expansion 
of industrial undertakings cpming 
within the scope of the Schedule is 
not done without Government 
knowing about it and without Gov
ernment specifically permitting it. 
That, to my mind, is a fairl.y impor
tant provision in view of the f&ct 
that We propose to keep a complete 
control over the tjrpe of development 
that we want in this country in the 
Industrial field.

. Clause 3 mentions the omission of 
section 4. I would like hon. Mem
bers not to be scared by this. It is 
not the intention that we want to 
rope in every industry, however 
small it might be. when We omit sec
tion 4 which limits the scope of the 
Licensing Committee’s activities to 
industries .which have a specified 
capital. Oftentimes the capital might 
be a small one, but then the working 
capital might be larger. The output 
of the industry might be quite large. 
Therefore, we felt that all these <̂ ir- 
cumstances that occur should be 
suitably defined in rules, and we pro
pose to do it by means of the sec
tion which deals with exemotions. in 
this connection I wish to apologize 
to the House for one printer’s devil 
in the Statement of Objects and rea
sons where, instead of referring to ,

I the exemption section as section 29B, j 
it says section 28. This proposed ;
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.^section 29B an amendment of sec
tion 28 which Is the original exemp
tion section; and it deals with the 
type ot cases that we have in mind 
which will arise consequent on sec
tion 4 being omitted.

Clause 4(a) is really a matter of 
.detail. It relates to the question of 
x>eriod of registration to be notified, 
.and hon. Members would be able to 
understand it.

.S im ilarly, tilause 4(b) is. agam, a 
•Question of detail.

Clause 5 gives powers ior rewxra- 
tion ot registration in certain cases, 
which would be necessary. There is 
no point in the licensing authority 
registering certain firms without 
Having the power to revoke registra
tion in circumstances tha t’ might 

. arise fivm time to time.
Clause 8 is an amendment of the* 

existing section 13. There is licens
ing of substantial expansions. As I 
said, in the case of a new article, 
the question of what is substantial 
-expansion is a matter which is de- 
oated now and again. This parti
cular clause deals with the licensing 
of substantial expansions and indi
rates what in the view of Govern
ment are substantial expansions— 
thv>ugh We have another clause later 
on which says Jthat in these matters 
the opinion of Government is final.

Clause 10 gives power to cause in
vestigations to be made in scheduled 

Tindustries. I think I have to deal 
with it at some length because, as I 
said, barring the changes in section 
17, this is another clause which might 
cause some apprehension in the 
minds of the public. I would refer 
hon Members to the present section 
IS which says that where the Cen
tral Government is of the opinion 
that in respect of any scheduled in
dustrial undertaking there has been 
n fall in the volume of production, 
•there is likely to be a marked de
terioration in the quality of an arti
cle. or there is likely to be a rise in 
price and so on, they can issue notice. 
‘Hon. Members of the House will un
derstand that this is very largely 
b^ed on the recommendations of the 
Fiscal Commission In regard to the 
control to be exercised over indus
tries, partly by Government and part
ly by the Tariff Commission In tfie 
case Of protected industries.

The other clause of section 15 is 
^clause (b) which, as it exists today, 
reads:

‘‘Where the Central Oovemment 
»Is of the opinion that any (ndustrial

undertaking is being managed in a 
manner likely to cause serious injury 
or ̂  damage to the interests »of the 
consumers oc a substantial body 
thereof, for whom the articles or any 
class oi articles manufactured or pro
duced therein are or is intended”.

This, no doubt, is very comprehen
sive in its own way, but the question 
of proof of injury to the consumers 
is rather a difficult thing. This is a 
matter in which Government must 
determine whether an interference 
is necessary or not. Therefore, we 
want that this particular sub-section 
has to be amended in the following 
manner, namely:

*‘any industrial undertaking is 
being managed in a manner high
ly detrimental to the scheduled 
industry concerned or to public 
interest’*.
Well, it is very wide, I agree. 

But it must also be conceded that 
it Is only investigation and nothing 
more. In fact, other similar Acts 
like the Companies Act, give powers 
to the shareholders in certain matters 
like this—though the operation takes 
a long time. Very possibly the Com
panies Act might be amended so as 
to enable the Government authority 
which controls to act in a manner 
similar to what we have indicated 
here. I know this is the one provi
sion, barring the other one which I 
have mentioned, namely amendment 
of section 17, which gives a certain 
amount of misgivings. But there is 
no point in Government having 
powers which are categorised under 
the present sub-section (b); because 
it does not lead Us anywhere, it is 
practically a dead letter. Therefore, 
we thought it needs to be amended.’

Clause 11 is a deletion of section 
17. I have dealt with this particular 
matter, I would like to mention tBat 
the new Chapter that comes in, that 
is Chapter IIIA is realb' a reproduc'- 
tion of section 17 in a different form.
It is a copy, almost verbatim, of the 
analogous provisions in the Industrial 
Finance Corporation Act. It may be 
that imitation is the best form of 
flattery and I must pay a tribute to 
those people who have framed this. 
There the whole idea has been: how 
could the Industrial Finance Corpora
tion work the industries which owe 
money to it? Just by taking over. 
Our position is very nearly the same. 
There they have to take them over 
because they are creditors. Here I 
have to do so because I am lei fnnstee.
The point I would like to emphasise 
is that the Government’s position is
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no more than that of a trustee. 
While I will not like* to touch upon 
the forbidden ground and speak about 
nationalisation or something against 
it, I would like to state very cate
gorically that this is not to be used 
as a method for nationalisation of in
dustries. The vested interests, if 
they want an assurance, can have it. 
When we nationalise industries, we 
shall do it in a very straightforward 
manner. But these particular pro
visions are intended, as 1 have said 
times without number on the floor 
of the House, to keep the wheels of 
industry moving. And our intention 
is merely to act as a trustee. Normal
ly we will io  to the court and ask 
the court to appoint a receiver. But 
all those things we cannot do now, 
because we cannot afford the time 
lag, for one thing, and the adjudica
tion of private interests which will 
arise therefrom and the risks and 
doubts in regard to decisions that are 
almost germane to such proceedings. 
Here Government must be the «i>le 
judge to decide whether a particular 
unit is necessary for the economy of 
the country and they must keep it 
going. Opportunities might arise of 
collision between labour and manage
ment. The management might say: 
we will close down the industry— 
merely because they want to spite 
labour. There are all kinds of condi* 
tions that arise from time to time. 
I would also like to mention that the 
very fact that this Chapter IIIA is 
m the statute book—if the House 
permits it to go into the statute book 
—is ultimately a guarantee against 
misbehaviour. We might have to use 
it in certain cases. I would largely 
rely on the fact that Grovernment 
have the powers to see that the in
dustrial units behave than by the 
exercise of those powers. I will not 
labour at length in regard to these 
provisions which, as I said, have been 
passed by this House in connection 
with the Industrial Finance Corpora
tion Act.

I now come to Chapter IIIB. Here, 
I would like to assure hon. Members 
of this House that there is no inten
t i o n  to augment the powers of Gov
ernment. At the present moment 
price control is exercised by Govern
ment under the Essential Supplies 
(Temporary Powers) Act which will 
lapse in 1954 and the Supply of 
Good.s and Prices Art which is being 
renewed every yes*/ with the co
operation of the Council of States. 
We find that the resoonsibilities that 
Government have in reifard to

scheduled industries are so compre
hensive that without some kind of 
power to control prices that responsi
bility could not be discharged. I 
know hon. Members of this House 

 ̂ oftentimes ask us: “Why do you
have price control? While you have 

' relaxed it in one direction, why do you 
not relax it in the other as well.”  ̂
The question of relaxation of price 
control or the exercise of it is a mat
ter which must be determined by 
the exigencies of a particular Indus
try and also by the supply of its 
goods. My hon. friend, Mr. Tulsidas 
Kilachand the other day out a ques
tion: “Well, you have relaxed price
control with regard to certain types 
of textiles: when will Government 
relax control on others?’’

Sbri Tulsidas (Mehsana West): I
• did not mean price control: it wa^

production control.

Shri T. T. KrishnamAchmri: He
puts so many questions that some
times between production and prices 
there is a little confusion. I know 
he is coming a little later with a 
number of questions dealing with 
price control and analogous subjects.
I think I have got to answer them 
on the next question day. That i» 
why the confusion in my mind arises.

Tt is « very legitimate question. 
Price contro.’ is ..nt exercised merely 
for the pleasure of it. because I know 
the headache that it causes. Often
times the fixation of a price which is 
supposed to be the ceiling acts as 
the floor, so much so the consumer 
whom we want to benefit pays neces
sarily a higher price without the 
competitive elements in the markets 
operating to his advantage. That is 
what has happened in the textile in
dustry today. We have to fix the 
price margin for the various units in 
the distributive trade and naturally 
Government have to be fairly liberal 
or they are accused of being niggard
ly. It has happened today that in 
regard to various commodities over 
which price control has been removed, 
trade margins have shrunk: The
benefit of this to a very large extent 
goes fo the consumer. It is not a 
question of Government going and 
imposing control. There is another 
aspect also—in regard to future 
development of industry. As I said 
in this House while replying to 
mands for Grants of Commerce and 
Industry Ministry, Government would 
have actively to enter into the 
of expanding industries and promote  ̂
the floatation of concerns. If it does 
so. then it will have to make it a
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profitable one—or at any rate see 
that it does not lose, for which prices 
have to be controlled. If, on the 
other hand, it gives guarantees of 
return, as we might conceivably do m 
future in certain selected industries, 
then the only way in which I can see 
that the guarantee is not invoked is 
to see that the prices that are given 
are such ^ a t  there is no possibility 
of the guarantee being invoked. So, 
price control has to be an integral 
part of the economic policy of 
this Government, as of any other Gov- 
enment that might come in future. It 
is merely by way of abundant cau
tion that in amending legislation that 
I am bringing forward before the 
House, whether it be the Industries 
(Development and Regulation) Act. 
or the Tea Control Act. or any other 
Act. We do take powers now to con
trol prices, because I am visualising 
a period when I will not have to 
come fend ask the other House to ex
tend the life of the Supply of Goods 
and Prices Act and also a time when 
probably this hotch-potch of the 
sential Supplies (Temporary Powers) 
Act with powers that have been con
ferred on Government during the 
exigencies of war-time—a Govern
ment which was not a popular Gov
ernment—^would no longer be In 
v>peration and we shall have a new 
set-up of price control properly 
steam-lined tô  see that abuses are 
avoided as much as possible. I do 
not think it worthwhile to labour this 
particular point at this moment.

As I said before in regard to the 
question Of definition what is sub
stantial expansion, what is a new 
article, etc.. Government’s position in 
this matter will havp to be more or 
less final and clause 13 deals with 
this particular subject.

The others are more or less conse
quential. We have completely recast 
a number of sections, from ^section 23 
onwards and clauses 16 and there
after deal with it—delegation of 
powers, power to issue directions, 
cognizance of offences, burden of 
proof, jurisdiction of courts, etc. 
These are really reproduction of the 
powers that are now vested in Gov
ernment under the Essential Supplies 
(Temporary Powers) Act, in so far 
as they are needed for the purpose of 
price control.

I have referred to the exeniption 
clause, in regard to which a printer’s 
devil has occurred in the Statement 
of Objects and Reasons. It should be 
29B and not 28. The Present clause 
is a little more comprehensive than 
thp original section, as we are omit

ting, or at any rate seek to omit 
clause 4.

^That sums up this amending mea
sure. I would like once again to 
state that while the amendments are 
very important in themselves, they 
are neither revolutionary nor are 
they intended to arm Government 
with secret powers which can be 
used to the detriment of the indus
try. Nor is there any attempt to 
augment the powers of Government. 
These are amendments which we 
have found necessary by working the 
Act for one year, on the lines indi
cated by the House which passed the 
Act.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the In
dustries (Development and Regu
lation) Act, 1951, be referred to a 
Select Committee consisting of 
Shri N. V. Gadgil. Prof. Diwan 
Chand Sharma, Shri Balwant 
Sinha Mehta. Shri Govind Hari 
Deshpande, Shri Fulshinhji B. 
Dabhi, Shri Upendranath Bar
man, Dr. Jayantilal Narbhe- 
ram Parekh, Shri Abdus Sattar, 
Shri S. C. Deb, Shri Bhuoendra 
Nath Misra, Shri Bhagwat Jha 
*Azad’, Shri Radhelal Vyas, Shri 
Satyendra Narayan Sinha, Shri 
K. G. Deshmukh, Shrimati Tar- 
keshwari Sinha, Shri Raghaven- 
drarao Srinivasrao Diwan. Shri 
Gajendra Prasad Sinha, Shri G.
R. Damodaran, Shri C. R. Basap- 
pa, Shri Ranbir Singh Chaudhuri. 
Shri Tribhuan Narayan Singh. 
Shri Shri Chand Singhal, Shri 
Baij Nath Kureel. Shri Chatur- 
bhuj V. Jasani. Shri Vishwambhar 
Dayal Tripathi, Shri Bahadur 
Singh, Shri Durga Charap Baner- 
jee, Shri Mangalagiri Nanadas,
Shri Kamal Kumar Basu. Shri 
G. D. Somani. Dr. Indubhai B. 
Amin, Shri Kandala Subrahman- 
yam, Shri Choithram P. Gidwani,
Shri Tridib Kumar Chaudhuri,
Shri B. Rajagopala Rao, and the 
Mover, with instructions to report 
'by the 29th April, 1*953.'’

Shri H. N. Miikerjec (Calcutta 
North-East): The Bill before the
House goes to a Select Committee and 
so if is better to confine ourselves to 
certain more or less general observa
tions. I must con/ess that when I 
read the Bill I was nrepared to offer 
a few bouquets to the hon. Minister. 
But having heard the speech which he 
has just made, I am constrained 
somewhat to change my opinion?

I found him, quite unnecessarily 
to be very apologetic about 
character of the m easure whirh
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has placed before the House. He has 
said that Government would not in
terfere very much with the state of 
things as it is, that he does not like 
to disturb what he chose to call the 
‘equilibrium of our economy' in this 
country. 1 should think that in this 
State which professes—quite hypocri
tically—to be a welfare State, equili
brium is something which at any rate 
we do not find in existence at the 
present moment Of course, the hon. 
Minister went out of his way, I feel, 
to placate those interests, vested in
terests—that was the expression 
which he used—which behaved in 
such a manner that two years ago 
the principal Act was absolutely 
necessary I fear that the hon. Minis
te r in expounding his proposition 
when he put forward his motion has 
made certain observations which 
strengthen the susoicion which. 1 
shall say openly, we have about the 
intentions of Government in regard to 
this kind of legislation. V7e do not 
say that straightway in this country 
We can get large scalp nationalisation 
but I do not see why the hon. Minis
ter should assure vested interests. 
He said: ‘‘If vested interests want
an assurance, they will have it now. 
that this is no step even in some 
future towards the nationalisation of 
thp industry”. This is a kind of 
thing which suggests which way the 
wind is blowing. This shows how we 
are even sheering away from the prvv 
blems nlaced before the country in 
that by no means revolutionary docu
ment. the Industrial Policy Statement 
of 1948.

Hhri T. T. Krishnamachari: On a
point of explanation. All that I said 
was this is not the weapon that is to 
be used. I am not really going back 
on any policy of Government. What 
1 said was that that is not the wea
pon I am going to use.

Shrl H. N; Mukerjee: 1 accept
what the hon. Minister sa.vs for what 
it is worth but I feel that ever since 
the promulgation of the Industrial 
Policy Statement of 1948. Govern
mental action has gone in such a 
fashion that suspicion has grown in 
the minds of people that there is no 
real intention to reshape our econo
my and it is only on the basis of 
Governmental determination to re— 
ishape our economy that we are pre
pared to welcome the Bill which is 
before the House.

We know that this Bill is very im
portant because the Planning Com
mission has pointed out very clearly 
that one of the principal instruments

which it shall use in order to ensure 
that the private sector of industry 
carries out the programme of develop
ment laid down before it is the In
dustries (Development and Regula- 

' tion) Act and therefore it is very 
necessary that this Industries (Deve
lopment and Regulation) Act is 

^ tightened. In so far as the tightening
• of the Act is done by means of this 

amending measure, in so far as it 
goes. We are prepared to welcome the 
measure but I fear, as I said before, 
that whatever Government does is 
vitiated by its general approach, its 
dependence on the private sector so 
that even when it does h good thing 
it becomes something like the pro
verbial curate’s egg which is good 
only in parts and therefore not parti-

• cularly palatable. We find again .that 
while on the one hand thirf Bill is 
certainly a renewed recognition that 
laissez faire economics is really and 
truly played out. we do not find any 
intention on the part nf the Govern
ment towards going a little faster, a 
little more effectively towards imple
menting the desire of our people for

✓ economic betterment. For example,
I would say that we have not a limi
tation on the profits of industries 
which was in a way proposed by the 
Congress Government in the Indus- 

^ tries Bill of 1948. If that Bill was 
. properly worked—a big ‘if’ under the 

present dispensation—perhaps some
Rs. 200 crores could be realised for 
our Plan every year but in any case 
we get in this measure some attempt 
to tighten the Bill of 1951 and to 
that extent. I am prepared fo wel- 

. come it.

10 A.M.
• I would like to point out to Gov
ernment. however. that it is very 
necessary that eifTorts are made t*> 
expand the sector of State-trading, of 
direct participation of the States in 
industrial pursuits. In regard to this 
I would quote certain figures from 
China where all observers, hostile or 
friendly, point out that a sea change 
has happened and the condition of

^the people has been transformed 
beyond recognition in China. We find 
from their figures regarding the an
nual financial revenue and expendi
ture since 1950 that if we take 100 
to be the basic figure for 1950 in re
gard to the revenue from State enter
prises, it grew to 35120 in 1951, to 
535*71 in 1952 and to 804*92 in 1953. 
Now these figures are very eloquent. 
They show how the sector of State 
trading, State participation in industrial ' 
pursuits is a very important sector 
and that we should no longer go on 
depending upon the private sector.
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The Plan, however, has made it very 
clear that we largely depend on the 
ability of the private sector to im
plement programmes scheduled, and 
throughout the Plan as well as in the 
general policy of Government, w^ And 
this softness for the private sector.

• I do not see why we should be so 
particularly favourably inclined to
wards the private sector when actu
ally the behaviour of the private sec
tor is by no means commendable. 
For example, take the story of the 
development of the iron and steel in
dustry. It is a private sector. It 
has impinged on the position in such 
.a way that the development of basic 
industries in our country has not 
progressed. In 1949, the Ministry of 
Industry had issued a statement 
which said:

“Government intend to set up 
new works by increasing the in
digenous steel production by one 
million tons. Two alternative sche
mes are under consideration, the 
establishment of a unit with a 
capacity of one million tons and 
the setting up of two plants with 
a capacity of half a million tons 
each. Three engineering firms of 
international reputation have been 
obtained to make a rapid survey 
and give a technical report to 
Government, with respect to the 
types of works to be installed and 
they are actually working. The 
consultants have completed the 
survey. Government expect to 
take a decision in three months.”
This was said in 1949. The olan 

was completed for two factories in 
Madhya Pradesh and in Orissa. The 
sites were chosen but nothing was 
done for three years because the pri
vate sector came into the picture and 
from the private sector it was repre
sented that Government should do 
nothing of this sort and the Droflts 
which were being reaped by the pri
vate sector should not be disturbed. 
This kind of thing shows that the 
private sector has behaved in such a 
’pshion that we could not go on de
pending upon them in that hof>eless 
manner which was confessed in the 
speech of the hon. Minister

Now. in regard to the Development 
[Councils, we know they have a very 
Jig job. I hope the hon. Minister 
conducts them in such a fashion that - 
hey perform the }ob efficiently.

The two main purposes of the 
Oevelopment Councils would be to 
level op productivity. In this regard,
: would like to draw the attention of 
he hon. Minister to a report which 
us own Department issued last year 
egardlng the production and installed

capacity of Indian industries in 1951 - 
and 1952. In this rjeport we find that 
in as many as 27 of the industries 
listed, installed capacity had been 
augmented during 1952 while produc- 
tipn had declined. This is a most un
satisfactory state of affairs. We And 
again in this report that there wer<» 
unsatisfactory conditions m the 
manufacture of agricultural imple
ments indicated by the statistics and 
this deserves very serious attention. 
In view of the emphasis ‘ustly laid 
upon improvement and increasing the 
production of agricultural imple
ments. that is a matter of very great 
moment to our country but this dis
parity between the production and 
instajled capacity of Indian industries 
in 1951-52 gives us very sermus food 
^ r  thought and I hope the hon. 
Minister will take note of it and see 
that the Development Councils really 
try to develop productivity. ‘

Another purpose of the Develop
ment Councils is to settle the location 
of sites as far as industries are con
cerned. Here again we depend on in
dustrialists to such an extent that 
some very fantastic things happen 
from time to time. I think a case was 
referred to by an hon. Member of
this House, Dr. Meghnad. Saha, re-
gardi^fg the peculiar policy followed 
by our private sector industrialists in 
regard to the location of industries. 
The Instance was given of there being 
^ o  aluminium factories, one in
Travancore and the other near Asan- 
sol. These two factories, the Travan- 
core Aluminium Co. Ltd., and the
Alumjnlum Corporation Ltd. were 
functioning in a very peculiar fashion, 
functioning under the direct control 
of the Canadian Aluminium Co. Ltd 
They were functioning in a pMuliar 
fashion which is shown particularl* 
by the location. The chief item in 
the manufacture of aluminium is elec
tric power which costs l / 8 th of an 
anna per unit in the Travancore fac
tory. The Asansol factory charge 
four times that of Travancore though 
the factory was located in a coal area 
and there were no distribution proS- 
lems and its electricity cost should 
not be more than 0-2 annas per unit. 
Now a loan of Rs. 50 lakhs was given 
by the Industrial Finance Corporation 
to this con^any. What was hapoen- 
ing In connection with the work of 
this company was, that the Travan
core factory was drawing raw materi
als from a place In Bihar and preli- 
mlnar.v processing was done in Bihar 
Then It was sent to Travancore. where 
pig aluminium was produced. To 
convert that into utensila. the whole 
thing was again sent to a factory at 
Belur near Calcutta. Prom Bihar to
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Travancore and fiv>m Travancore to 
Calcutta, railway freight alone c o ^  
more than Rs. 600 per* ton. All me 
time Government was paymg a subsi
dy of something like Rs. 400 per ton 
So far ?s the production of the so- 
called Indian aluminium was con
cerned, because it could not ^m pete 
with aluminium coming from Canada. 
This shows how, if we leave it to the 
private sector, they behave in a faa- 
nion which is mainly intended to en
sure maximisation of their profits. If 
we go on depending on the industria
lists, if we do not function our Deve
lopment Councils independently, with 
a view to the real economic develop
ment of our country, surely, the Deve
lopment Councils would come to

• naught.

✓ The industriaUsts are today very 
iubilant at our Plan. Our Govem- 
Tient’s policy, as it is also illustrated 
n the Bill before the House, is such 

that the people are more or less petex^ 
mg out of the picture. I was reading 
in the Eastern Economist, the other 
day, where it was said editorially that 
It is no use Government spokesmen 
beating the air with aPPeals to toe 
people because it is the private sector 
which has taken charge of the Plan. 
It said that it was no good asking the 
people to feel enthusiastic about the 
Plan because it was really the private 
sector which was going to work it.

• The same note is found in a speech 
which was recently made by the head 
of the house of Birla at the annual 
meeting of the United Commercial 
Bank. There. Mr. G. D. Birla made 
certain observations which make it 
clear that he envisaged that in the 
near future the entire control and 
direction of the country’s economy 
would be determined by those who are 
leaders of the private sector. He said, 
the Plan is here, let us all work it; it 
is the private sector alone which could 
undertake such a task. I am quoting:

“It is a challenge to the private
sector...... to olan for themselves
and show and orove by actual 
achievement their importance and 
usefulness/’
He said that in the private sect.>r, 

the work of studying, surveying and 
planning should be undertaken by the 
leaders of large-scale industry. He 
said again:

•They should sit down, ex inline 
the Import list and determine 
what categories of Koods imported 
by India could be produced within 
the cvnmtry. They should then

 ̂ estimate tae quantities needed in
the next five years and then nre-
pare plans for producing them in
the country.”
Mr. Birla has taken over the Plan 

sb to speak and it is not for the people 
to work it. You have yourselves said 
that it is not necessary to appeal to 
the people and that you are leaving 
it to the private sector. This is a 
question which has to be taken into 
consideration very seriously. The re
cord of the private sector being what 
it is. We cannot leave the right of 
determining the economic policy of 
the country and the methods of work
ing that economy to the private sector. 
If. therefore, we have to make our 
Development Councils real, we must 
have a wide association of the people 
and the representatives of the people 
in the different industries in the work
ing of these Development Councils. 
There is. of course, some provision in 
the Bill for representatives of the em
ployees and also of the consumers. 
But. knowing the working of the Gov
ernment as we do. we feel that this 
is by no means enough. I hope the 
Select Committee will try to find out 
wavs and means of associating larger 
chunks of people with every layer of 
thp work of the Development Councils. 
I wish that some mechanism is devised 
by means of which these Development 
Councils could be very many in num
ber and distributed all over the place.

There is, of course, the objection of 
the powers that be, the objection of 
the vested interests that the Develop
ment Councils require a high standard 
of efficiency and therefore, Government 
perhaps would not bp able to run these 
Development Councils and therefore, 
ultimately everjrthing would be left to 
the private sector. I do not believi^ 
in that sort of objection at all. I fee) 
there is enough talent in our country, 
if We tap our resources properly. If 
we send out a call to our people that 
we wish to see these Development 
Councils working on a large scale 
everywhere, if we ask for their parti- 
cioation, we shall find a very substan
tial contribution towards a construc
tive re-fashioning of our economy.

In regard to this, I am quoting what 
Sidney and Beatrice Webb, who, as 
long as thoy were alive, were perhaps

• the greatest sociological investigators 
in the English-speaking world, wrote 
about the conditions that they found 
in the Soviet Union in 1935. T îey 
wrote in their book Soviet Com-’ 
munism that:

“Apart from salaried staff as 
 ̂ exists, as many as 50,000 citizens
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. are at any moment participating 
in the administration of Moscow 
and nearly as many in Vhat uf 
Leningrad;

That 70,000 village councils are 
enjoying *an unprecedented free
dom without such safeguards as 
prior enquiry^ and sanction, a 
statutory maximum for local ex
penditure and limit to local taxa
tion*.

That besides the salaried staff, 3 
million trade union members are 
at any time engaged in tlie 186,640 
factory committees and shop com
mittees and their sub-committees, 
so that, apart from the officers paid 
and unpaid, at least 15 per cent, 
of the trade imion members are 
actively engaged in committee 
work.”

1 know that this cannot be duplicat
ed here because the conditions are 
very different. But at any rate, we 
can mobilies the resources of our 
people for a large number of these 
Development Councils. at different 
layers and then coordinate them at 
the C ental level. Then and then alone, 
can we enthuse the people and also 
get that kind of suggestion for indus
trial development as would redound to 
the basic interests of our country.

1 have certain charges regarding the 
very soft attitude which the Govern
ment have shown, particularly towards 
the managing agencies. Even in the 
Plan, while note is taken of the very 
cogent criticisms made in regard to 
the work of these managing agencie.s 
in our country, there is at the same 
time a confession that the managing 
agencies have to be entrusted with the 
real job. These managing agencies 
have generally behaved in ii fashion 
which does not entitle them tg this 
kind of very special consideration. I 
shall refer in particular to the British 
managing agencies who rule the roost 
in Calcutta, who have lately, as the 
hon. Minister may be well aware, ep- 
tered into so many amalgamation enter
prises that their power today is a colos
sus: the amalgamation of Bird with 
Heilgers, Jardme Skinner with Georc^e 
Henderson, McLeod with Begg Dun
lop, McNeil and Barry and Kilbum 
Begg Sutherland and B.I. Corporation - 
these show how giants Have be(».*me 
super giants. I will give one example 
of how it functions. There is Andrew 
Yule Co. in Calcutta with a paid up 
capital of Rs. 18 lakhs. It manaffe^ 
57 companies, Jute, coal, tea, engi
neering, sugar, paper, transport, rub
ber etc. which have more than Rs. 11 
crores as paid up capital. One of

. Andrew Yule’s Coal companies, the 
Bengal Coal Co. has a paid up capital 
of Rs. 110 lakhs and it has permanent 
rights over 90,000 acres of the very 
best coal land in West Bengal. In tne 
period 1945-49, they made a net prol^t 
of Rs. 310 lakhs. We find again Bur- 
mah Shell and Standard Vacuum com
ing together in order to set up re
fineries near Bombay and Calcutta. 
We find such organisations as the BL 
Corporation whose profits as managing, 
agents went up from Rs. 39,28,193 in 
1945 to Rs. 105,76,358 in 1950. 
have again Bird and Heilgers. They 
are managing agents for 57 companies. 
They have got the largest lime manu
facturing factory in India and they 
are the biggest suppliers of coking 
coal to steel industries. The Indiai** 
Steel industry has really to wait upnc 
the good pleasure of Bird and Heilgers. 
This is, the sort of thing that is goii^r 
on^au tlie time. If we are really in
terested in the development of our 
country, surely, we must take verr 
good care about these managing agen-  ̂
cies, specially these foreign managing 
agencies who have for so long rul4Wf 
the roost in our country.

In this connection, I also want to- 
say that a few days ago, a question* 
was answered in this House, the exact 
details of which I cannot recollect; 
but it left the impression in my mind 
which, if it is wrong, I would like tu 
have corrected, which I am trying zô  
indicate. It referred to CaJtex ancr 
its setting up of a refinery at Visakha- 
patnam. We understood from cm» 
tenor of the answers given in thi^ 
House that Caltex was assured bv 
Government against nationalizatlonr 
for a period of 25 years or so. that 
there was an agreement ent^fred into 
with that company—which, of course 
was not laid on the Table of the Houjm* 
tn extenso; only a summary was 
given—and the idea that we got wair 
that this comnany was exempted, 
practically speaking, from the operar 
tion of sections 15 to 18 of the Indus
tries (Development and Rtgulation) 
Act of 1951 which is now going to b-* 
amended. I do not want to say any
thing positively about it, but if there 

' is any such concession in the mind of 
Government, then Government should 
come out and make its position 
clear. There should be no loophole 
left so that this kind of foreign con- 
rossionaires can come into thig country 
and exercise powers wh^rh are by no

• means warranted. *
I should, therefore, .say that this is 

a measure which we are prepared to 
welcome from our side because It 
tries to tighten up somewhat the Act 
of 1951. but we would say at the same 

^im e that this is a measure which
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leaves most things to the private sec
tor of industry, and that is a policy 
which will be disastrous as tar as the 

y interests of the country are concerned.
I would also refer to one other mat

ter, and that is the absence from the 
Schedule of any mention of such in
dustries as tea, for example/ I hope 

. that when the Tea Bill............
Shrl T. T. Krlshnamachari: Tea

covered by another legislation.
Shri H. N. Mukerjee: 1 know that

the Tea Bill has been reported upon 
by the Select Committee, but actually 
there was a feeling—I do not ^tunk I 
am revealing any confidences—that in 
regard to the misbehaviour of those 
who are in charge of the management 
of the tea gardens, Government has 
not got ample provision which is conj- 
parable to the provisions which are 
now incorporated in this amei'dti.ji 
Bill. In order to maKe tnings ciear. 
I should think that tea might perhaps 
be included in the Schedule. If it is 
not proposed to do that, I would like 
to have from Government some kind 
of explanation regarding how such in
dustries as tea are going to come with> 
in the purview of the kind of legisla
tion which we have before us.

I would say in conclusion that wr 
wish Government to go ahead wirb 
courage, we wish Government to sne»i 
its pusillanimity, we wish Guvem*ner1 
really to try to transform the economy 
of our country for the welfare of our 
people. We are prepared to help Gov
ernment, in so far as it is possible for 
us, in so far as the achievement of 
these objectives is concerned. But we 
want to be sure that Government is 
really on the right track. We feel that 
Government with its record, and Gov
ernment with its present frimulalions 
of policy are sort of accenluatinij the 
mistrust which we have iii regard to 
the real intentions of the administra
tion. If our mistrust can be removed, 
we surely would come forward and we 
shafll try to helo Government as 
much as is possible for u^ to do.

Shri K. K. Desai (Halar): The Bill 
before this House requires to be con
sidered from the background of our 
own environments and our own coun
try. The industrial policy of the Gov- 
•ernment has been declared in 1948. 
and on the basis of that industrial 
policy and the democratic^'^^-up of 
this country under our Constitution, 
the Planning Commission has made 
certain recommendations and placed 
•before the country the picture of the 
.development of our economy in a rea

listic fashion. While we consider any 
measure of industrial development or 
agricultural development, we have noi 
got to consider exactly what is hap
pening either in America or in the 
United Kingdom or in Soviet Russia or 
in China, because in all those four 
countries their economies have de
veloped in peculiar ways, and unless 
those environments and those circums
tances are sought to be repeated in 
this decade, obviously we cannot imi
tate them. Of course, we may take 
some lessons, something^ that will suit 
us. from any of those four countries 
which are'being named in .season and 
out of season on the floor of this 
House by interests actuated or by 
persons actuated in order to serve or 
subserve their own interest. We 
have got to develop our economy, 
raise up our standard of living ac
cording to our Indian technique, our 
own method and our own mind. 
These are some of the preliminary 
observations which I would like to 
place before this House. With re
gard to the Bill before this House, 
at the outset I would say that the 
hon. Minister has been unnecessarily 
defensive in what he is dc^g. Hk 
has amended the 1951 Act asi he 
should have done because the Plan
ning Commission has said that the 
type of Plan which they have placed 
before the country depends mainly on 
how the private sector behaves in 
the planning period, and any laissez- 
faire in contrast to that planning is 
inconsistent. The private sector has 
got to behave with a view to subserve 
the interests of the country and the 
consumers, and their habits have to 
be changed. If they do not change, 
more and more we would have to 
bring them under control and dis
cipline by legislation. This Bill has 
become necessary in view of the situa
tion that had developed after the
1951 Art was enacted. The hon. 
Minister has stated that the private 
sector need not feel worried about it.

Shri T. T. Krishnamachari:
duly worried.

Un.

Shri K, K. Desai: They need not he 
unduly worried about it. Why should 
this sort of general assurance be 
given to them? That section of the 
private sector which is behaving pro
perly need not fear this legislation it 
is obvious, but there is a section in 
the private sector which would like 
to continue as usual, and this Bill 
is designed to bring it under dis
cipline and control when it is found 
necessary. But, at the same time, 
I would like to say that the Govern
ment do intend, I believe, to take
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• action under section 15 and amended 
section 18A. Now, as far as 
section 18A is concerned, that section 
only operates when the Government 
is satisfied that a particular industry 
or unit of an industry is either badly 
managed or is working 'Against the 
public interest. After they come to 
that conclusion, section 18A will 
come into operation. Under that 
section, tlie Government car» take over 
the industry. This House is aware 
that sometime in June 1950, this 
House had to pass a special law, cal
led the Sholapur Spinning ^ d  Weav
ing Mills Bill. But once the Govern
ment assume those powers under 
this Bill, such special legislation need 
not be enacted. If any unit of in
dustry is not working properly or 
entails, by its mismanagement, un
necessary unemployment to \housands 
of workers, then it will be served 
with a notice that the way in which 
it is conducting the affairs of the 
concern will be investigated^ and if 
it is found after investigation that in 
the interests of the country as well 
as the employees and production that 
the industry would have to be taken 
over, or any particular unit of it
would have to be taken over, then 
the Government will take it over. 
Under this Bill, the powers that the 
Government are assuming will make 
it easy for them to take them over 
and keep them going.

During the last one and a half
years, it has been found that even
though certain powers had been 
taken under sections 15 and 17. they 
could not be exercised, because cer
tain matters had to be approved.
Under the amended section 15, if the 
Government feel that the unit is not 
being managed properly in the public 
interest, then they can issue directions 
for investigation. I know of quite a 
number of textile mills In Ahmeda- 
bad. Bombay, and Rajasthan, which 
are being mismanaged, whereas in 
the same centres, 95 per cent, of the 
mills are working better with profits. 
But half a dozen mills are not work
ing properly, and they close down, 
thereby rendering thousands of peo
ple unemployed, and at the same time 
there is curtailment of production 
also. In a planned economy, when a 
particular target has been set for pro
duction. any attempt on the part of 
the employer either by mismanage
ment or by any concerted action to 
curtail production is, in my opinion, 
detrimental to the interests of the 
people. Under such circumstances, 
the powers that the Government are 
assuming are necessary. Just at pre
sent, there is one case of a mill in 
Ajmer State, which is a Part C State. 
Part C State, as such, according to

me, is a useless appendage, and the 
sooner it will, be merged with the 
neighbouring areas, the better. But 
this particular incident has come to 
our notice. A case has come to our 
notice where a particular mill at Vizia- 
nagaram was paying only *one third 
of the wages paid either in 'Bombay 
or in Ahmedabad, Sholapur or Kan
pur, but still it is not able to make 
the unit work properly. The Mini
mum Wages Act has laid down a sort 
of minimum wage for that mill, which 
is about half of that in Ahmedabad 
or Bombay, but the moment the Act 
came to be enforced, the mill closed 
down. Obviously, it is very clear 
that the management of that particu
lar mill must be of a very bad kind. 
Otherwise, why should this particular 
mill clpse down, when mills paying 
nearly double the wages are working 
properly in other centres? This section- 
as amended will now enable the Gov
ernment to take over such a concern.

I have confined my remarks only la 
sections 15 and 17, as they are in my 
opinion, the most important sections 
in this legislation. I know that the- 
vested interests or those^ people who 
are accustomed to run their concerns 
in their individual or private in
terests, will say that jthe Government 
are going too far. But they have got 
to realise that the times have chang
ed. and that this democratic Govern
ment would not permit them to run 
their undertakings in their own way. 
As Mr. H. N. Mukerjee has stated, 
we ought to take note of what they 
say. I do not think there is any
thing wrong in what Mr. Birla has 
said to his friends, viz., “You are- 
now on trial, you will now have tO' 
change your old habits, the habit of 
looking at things in the way you have 
been accustomed to look at. You 
are on trial, and if you do not sub
serve the interests of the people and 
the consumer, you wilj be wiped out/"
I think it is a very healthy advice 
that Shri Birla has given. It is real
ly true that they are on a trial. I 
hope that the oowers that the Govern
ment are taking under sections 15 and 
17 are not meant merely to be on the 
statute book, but that they are meant 
to be exercised. When such cases 
come to the notice of Government, 
and they take action nromptly, that 
will create a healthy fear in the minds 
of those who intend to misbehave. 
So, as Mr. Birla has said the em
ployers or the vested interests are on 
trial. The Government also are on 
their trial, as to whether they are pre
pared to take action against the re
calcitrant employers or vested 
interests so as to bring them 
round to the policy which the Gov
ernment have in view, or whether
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ithey will go on finding excuses one 
way or the other not to utilise the 
jK)wers which they are taking 
Ainder this Bill. We are pre
pared to give these powers to the 

<Jovernment, not for putting them 
merely on the statute book, but with 
a view  ̂ to getting them exercised.

With these few words, I support the 
©ill.

. Shri Tulsidas: I rise to make a few
observations on this Bill. In the 
speech of the hon. Minister that I 
heard just a little while ago, I was 
.expecting that he would make 
out a case for the comprehensive 
amendments contemplated in the Bill, 
but I was rather dLsappointed. I do 
mot think that a proper case has been 
made out for tightening *he measure, 
as is envisaged in the Bill. I wonder
ed how even our practical-minded 
Minister could allow his feelings to 
rule his head. As one of the poets 

liad said:
“Oh! what a tangled web...”

• Dr. S. P. Mookerjee (Calcutta 
South-East): Oh! what a mischief 
the Finance Minister has done; every 
one is a poet now.

Shri Tulsidas: As one of the poets 
•had said:

“Oh! what a tangled web we
weave.

Once we begin to deceive”.
Shri T. T. Krishnamachari: Let me

dhrave some poetry in my little pro
saic life.

Shri Tulsidas: If he were in touch 
with modern legislation, particularly 
control legislations, he might have 

•jsaid:
“Oh! what a tangled web we

weave,
Once we begin to legislate.”

Shri B. S. Morthy (Eluru): Who is 
the poet?

Dr. S. P. Mookerjee: Shri Tulsidas.
Shri Tulsidas: That does not matter.
I do not wish to give the impression 

that I am opposed to all the clauses 
of this Bill. There may be necessity 
for having certain clauses, but. as I 
said. I do not find that a proper case 
has been made out by the hon. Minis
ter for 'these measures which are. in 
my opinion, very stringent and very 
arbitrary for a Bill which is in the 
nature of a permanent statute. There
fore. we have to view these measures 
not merely from the point of view of 
•An emergency measure of a tempo-

» rary character but from the point of 
» view that it is of a permanent nature. 
.  ̂The House knows that this Bill 
yras first introduced in the year 1949 
and there was a lot of controversy 
and it had to be postponed for a year 
or so. There were two Select Com
mittees appointed, and ultimately it 
was passed in 1951. In the reports of 
the Select Committees the view ex
pressed was that arbitrary powers of 
such a nature, as was introduced at 
that time, 'should not be given to the 
Government, But I find that within 
two years these very powers are now 
sought by having this amendment of 
the Act. This Act has not even ope
rated in its full sense; it has only 
had a life of a year and a half or

✓ two.
Shri T. T. Krishnamachari: Otie

year only.
Shri Tulsidas: Only one year. I do

* not find the reason why this amending 
Bill has been brought forward in such 
a short time.

Shri T. T. Krishnamachari: Birth
day is over. * '

Shri Tulsidas: This Bill amends
practically 15 sections out of the 32 
sections of the Act. Then there are 
two new chapters. Therefore, pra<'ti- 
cally the whole Act is revised.

Shri Algu Rai Shastri (Azamgarh 
Distt.—East cum Ballia Distt.—West): 
Complete overhaul.

Shri Tulsidas: Within one year and 
a half of the life of this Act, I do not 
see really any cause for amending 
it, because, as the hon. Minister just 
pointed out, production is rising and 
hence there is no reason for it. But 
he only wants a cover so that in 
future whatever schemes he may have 
with regard to substantial expansion 
or putting up new industries, he can 
go forward without the least hesita
tion.

Then I heard on this side the hon. 
Member, Shri Hiren Mukerjee’s 
speech. Of course, I do not want to 
refer to the points which he made 
out which, in my opinion, are more 
relevant for a Bill like amendment of 
the Indian Companies Act or some
thing of that nature. They have noth
ing to do with this Bill. However, I 
do not know, when in the country a 
certain congenial atmosphere is creat
ed and when Government has found 
that with this atmosphere things are 
improving, why such a legislation is 
brought forward to amend the Act 
completely which is bound to create 
misgivings in the minds of people in
terested in this sector, parHcularly in

* the industrial sector.
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‘ 1 have been listening to what is
said about this private sector. Tiiere 
have been misgivings on the part 01' 
both sides, including Mr. Khandu- 
bhai Desai and other people. Do I 
understand that in the private sector 
labour has no part to play and that 
it is only the industries or the busi
ness people who have a part to play? 
Is labouc_not included in the private 
sectbr? When labour refuses to do a 
little extra work and when production 
^oes down, then no question is raisea 
that there has been misbehaviour on 
the part of labour. But if a particu
lar industry is not working because 
it is not economical lor that industry 
to work, then it is considered a mis
behaviour on the part of the industry. 
What are the reasons why people do 
not go into the thing and see whether 
labour has misbehaved or not—whe
ther it is entirely because of labour or 
for some other reasons?

The hon. Member, Shri Khandubhai 
Desai has pointed out that in the year 
1948 there was necessity of having a 
new Act which was for taking over 
the Sholapur Mills. I may inform 
the House that I am a director at pre
sent on that Board on behalf of the 
'Government.

Shri Jaipal Singh (Ranchi West— 
Reserved—Sch. Tribes): Why are you 
sitting this side then?

Shri Algu Rai Shastri: Circum-
' stances change.
. Shri Tulsidas: I have pointed out

the difficulties that we have iiad in 
managing this concern. An amount' 
of finance is required for working this 
concern. It has already borrowed 
with the guarantee of the Govern
ment to the extent of Rs. one crore 
and 25 lakhs. It is not i>ossible to run 
this industry as efficiently as any 
other textile mill could be run, be
cause the mill is a very old one and 
requires complete rehabilitation. It 
will require, therefore, a further 
amount of a crore of rupees before 
the mill can be made efITcient or eco
nomical. Now, how is it possible, even 
if we assume these oowers to take 
over an industry or a factory and run 
It by Government nnH make U effl- 
^’ent and economical unle.s.«i and until 
the Government ic Drponrpd to out in 
the money? If the Government is not 
prepared to put in the money, well, 
why allow it to be run by the Gov
ernment?

There were cases in the past when 
Government was unable tp run these 
factories. I am sure my hon. friend. 
Mr. Shastri will know that in U.P. 
the Government was very keen to 
T u n  two or three factories. They

• actually took oyer the 'management of 
one of the factories, but they found it 
impossible to run it. And so they 
gave it back.

It is not merely because there is a 
complete misbehaviour on the part of 
industry that the mills or factories are 
not able to run. I thereby do not say 
that the entire industry is to be'com
pletely absolved of all the blame.

, There may be some cases—one or two 
—but generally whenever an industry 
or a factory is not able to run, it is, 
I can assure you, not because there 
is complete misbehaviour on the part 
of the management, but there is also 
a certain amount of misbehaviour on 
the part of labour.

An Hon. Member: Question.
Shri Tulsidas: Some labour leaders 

will say: “Labour must not be affected 
in any way. They must be paid a
certain amount and they must not be
retrenched. Even though retrench
ment is required, you cannot retrench 
even one person and even if there is 
surplus labour, you must carry on.”

Shri Nambiar (Mayuram): It is
time for expansion, not retrenchment,

Shri Tulsidas: I have pointed out
all these diflflculties.

I would now like to refer to some
clauses of this Bill. Up till now, in
several cases, the industries were re
quired to approach the Government 
before they could expand by putting 
up n ^  machinery or taking a licence 
etc. Now, at every stage, the indus 
try will have to go to the Govern
ment; whether it is a question of ex
pansion by putting up extra machi 
nery, or by putting up something 
which may be considered f s « by-pro
duct. This is new. Till now the in
dustry which had a caoital of more 
than one lakh was required to go to 
the Ministry. But. now that orovi- 
sion is deleted. Therefore, even a 
smaller unit of Rs. 50,000 or ev’en 
JRs. 25,000 will have to go to the 
Government at every stage. I do not 
know how the smaller units ar^ goin^ 
to understand the imolications of this 
oomolex legislation. Thifi law im
poses penalties. How will this A rt 
operate? It seems to me that it will 
create much more confusion than real 
development as the Bill contemplates.

Shri T. T. Krishnamachari: Then
why not move an amendment that 
this should be called *‘The Industrie'? 
Confusion Bill” ?

Shri Tulsidas: I quite understand
that people who like to have oowers 
are eager to have more oowers. The 
hon. Minister says that production is
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going up. Therefore, there is really 
no abuse at present. He wants to do 
something in the future when the 
necessity arises. We do not know for 
what purpose do Government want to 
have these powers as a permanent 
feature.

Then, I want to know from the hon. 
Commerce Minister whether the Cen
tral Advisory Council was consulted 
and whether it agreed to the amend
ments which have now been brought 
forward. I do not know what their 
views were.

Shri Tulsidas: I do not know and I 
would like to hear in this connection 
from the hon. Commerce Minister.

Now, take the new chapter, Chapter 
IIIA. It is with regard to taking over 
the different concerns after investiga
tion. The Government has taken 
powers to do away with the process 
of issuing directions in some cases, 
which, in my opinion, goes counter. 
Because, when a certain investigation 
has been made and a direction is issu^ 
ed to a particular factory, and if 
it is not obeyed, then I can understand 
the Government taking over, and 
everything else. But. here. without 
giving any directions, the Government 
will automatically step in.

Then, I would like to show tliat in 
view of this new chapter, sub-section 
(4) (b) of section 5 of the Act requires 
to be amended. Section 5 of the Act 
requires the Central Government to 
consult the Central Advisory Council 
in regard to its exercising any of the 
powers conferred upon the Goveiji- 
ment under section 16 or sub-section
(1 ) of section 17. This sub-section 
relates to the special provisions of 
direct control by Central Govern^ 
ment, and this matter is now covered 
by sub-section (1) of section 18. A 
relevant amendment of section 5 must, 
therefore, be made, because there 
seems to be an over»-sight on the part 
Df the Government.

As I have pointed out, more and 
more powers are taken by the Gov
ernment. Under the Act the Govern
ment was required to decide these 
Questions of licences within <»ix 
montlfe, whether they are to be issued 
or not. Now, an amendment has been 
brought in and the period of limita
tion has been removed. That shows 
how people will find it diflflcult, as 

,  even this period of six months for

coming to a decision on the question, 
of issuing a licence is being removed.

Then, there is another new chapter^ 
Chapter IIIB. It is for the control of 
^upply. distribution, price etc. of 
,certain articles. The Commerce Minis
ter has explained the reason why this 
chapter has been introduced. The 
Essential Supplies (Temporary 
Powers) Act, will have life only up- 
to 1955. Most of these wide powers 
were taken under that Act. But 
here, again. I would like to point out 
to the hon. Commerce Minister that 
when this Essential Supplies Act was 
discussed in this House last session, 
or last year, I made a suggestion 
about having a Committee appointed 
on commodity controls. I am glad 
to see that the hon. Commerce Minis
ter has appointed that Committee to 
go into the different commodity con
trols, and to find out how the diffe
rent laws controlling and regulating 
them should be used. We do not 
know exactly what the recommenda
tions of that Committee are. I do not 
know why these extraordinary powers 
are now sought for. Though these 
powers are very extraordinary, there 
is one reason for which I could really 
support the Central Government to 
take these powers, because thereby at 
least each different State cannot in
terfere with an industry or the articles 
wh?ch the industry produces. There 
would be a oo-ordinating body which 
would direct or cbntrol the manufac
ture and the raw materials required 
for any industry, whether it is in one 
State or another. Therefore, to that 
extent.* even though the powers are 
extraordinary, I have no objection to 
Government having these powers.

Then there is the question of new 
section 23. The decision of the Cen
tral Government in respect of certain 
matters such as substantia'l expansion 
etc. is final under the new section. 
Here again, I would suggest that the 
decision of the Government under 
section 23 should be placed before the 
fjub-Committee of the Central Ad
visory Council, which is empowered 
to renew the licences issued, or 
amended by Government. There 
should be some sort of court to which 
there may be an appeal. The Govern
ment’s decision mav be final, but, I 
think, there should be an appeal.

Shri T. T. Krishnamacharl: The
hon. Member apparently does not 
know that all these Committees are 
advisory.

ShH Tivlsidas: But. I think, we
should refer the matter to the sub
committee before Government makes



4«37 Industries 22 APRIL 1963 (Development and Regular 4838
' tioTi) Amendment Bill

a decision. The Council will be able 
to know whether the Government’s 
decision would be based on certain 
facts.

Then, I come to amendment of 
section 24, insertion of new section 
24A and substitution of sections 
25 to 29. These sections relate 
mostly to penalties and jurisdic
tion of courts etc. Here, under section 
18G. the Government has power to 
control the supply, distribution etc. of 
certain articles. I would suggest that 
when the penalties are inflict^ at least 
for technical matters, the people who 
are in charge of the technical matters 
should be made responsible for the 
penalty. When the question of policy 
matters is concerned, those on the 
higher level, the board of directors 
or the managing agents or anybody 
else may be held responsible; bui. 
where it is a technical offence, where 
the penalties are for the infringement 
of technical matters, there, I think, 
the penalty should be confined to the 
technical personnel. There are diffe
rent types of companies wherje the 
boards of directors are in an advisory 
capacity. It is difficult for them to 
continue if they are to be penalised 
for any technical offences, which is 
no fault of theirs. Therefore, I feei 
,that in this particular matter, certain 
differences should be made so that 
people who are" really responsible 
would be able to bear their responsi
bilities.

I hope that the Select Committee 
will go into my suggestions and take 
steps to see that many of these arbi
trary powers that are sought to be 
taken are omitted altogether, or if 
they must be retained, then provisions 
are made for appeal, so that people 
will not feel that these powers may 
be, used by Government to force 
people to do certain things. The pro
visions are very rigid, and I think a 
certain amount of flexibility needs to 
be introduced in these powers.

Dr. S. P. Mookerjee: It is with some 
hesitation that I rise to speak on this 
Bill, because of the association which 
I had with this measure when this 
matter was first considered by Gov
ernment and I was in charge of the 
Bill which was brought before the 
last Parliament. I sympathise with 
the last spe'aker, Shri Tulsidas Kila- 
chand. My memory is not very short. 
It just went back to those days when 
we were holding thg meetings of the 
Select Committee—and you. Sir, were 
also a member of that body—and the 
most vociferous spokesman against 
the Bill was none other than my hon. 
friend Shri Tulsidas Kilachand him
self. But today I found that he was 
very mild. He had almost made up

80 PSD.

his mind to accept the Bill, subject 
to certain changes.

There is no doubt that this Bill is 
a logical corollary to the 1951 Act. 
In fact, as the hon. Minister himself 
stated in his opening remarks, per
haps these changes might have been 
incorporated in the original Bill it
self, but let Us look at this matter 
from a practical standpoint. My hon. 
friend Shri H. N. Mukerjee attacked 
and criticised the Minister and said 
that he was apologetic and he should 
not have given any assurance that 
this Bill was not intended for na
tionalisation. I do not think the 
Minister was apologetic. He said < 
something which was Quite true. Let 
us face the facts squarely. This is 
not a Bill intended for nationalisa
tion of Indian industries, whether such 
nationalisation should come; when it 
should come; how it should come: 
these are certainly matters which can 
be discussed, and these are matters 
which may form part of a separate 
pieces of legislation.
[Shrimati Ammu Swaminadhan in the 

Chair]
>/Bui this Act has a definite objective 

It recognises that the private sector in 
the field of industry will operate in 
this country. It recognises that ne
cessary facilities will be made avail
able to private enterprise, so that it 
can fulfil its great task for the epno- 
mic development of the country. If 
it is held that there should be no 
private sector at all, then of course 
the approach must be entirely diffe
rent and we have to look at the matter 
from a completely different angle of 
vision. That may be a right approach 
—I am not saying anything on its 
merit—but it has to be discussed from 
a different perspective. Here, we pro
ceed on the assumption that in cer
tain defined spheres, private indus
trialists in this country will be given 
full scope, provided they play their 
part well and faithfully and they 
accept the general economic program
me of the country and dischiarge 
their obligations in a manner which 

^will be consistent with national wel- 
*^£are.

1 I A.M.
. What is the main objective of this 

amending Bill? It*is only in case 
there is an occasion for Government 
to take over an industrial undertak
ing that there will be the use of this 
Act. and the circumstances under 
which Government can move ar^ also 
verv clearly defined in the body of 
the Act and the amending sub-clause 
which has been proposed. The powers 
which Government should have also 
are mentioned. There were some
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' lacunae. Although Government 

miuht appoint somebody to take over 
an undertaking for the time being, 
there would be legal difficulties in 
such an authority functioning in an 
elTective manner. An attempt has 
been made in this amending Bill to 
clothe the Government with legal au
thority, so that whatever may be the au
thority, whether it be an individual 
or a collection of individuals, that is 
created may function in a satisfac.- 
tory manner without creating any 
legal or administrative difficulties. 
That is the main objective of the Bill, 
apart from some other matters which 
the Minister has already discussed.

Here. I would like to look at the 
matter from two points of view. 
First of all. it is only in the case of an 
industrial undertaking which is capa
ble of being worked efficiently, whose 
finances are good, but which has been 
mismanage, or which comes under 
one or tne other of the sub-clause? 
mentioned—it is only in such a case 
that Government is entitled to inter
vene. Mind you. Government does 
not intervene immediately. There is 
an enquiry. A chance is given to the 
undertaking to explain its viewpoint 
and to meet the demands which are 
made by Gbvernment. Only after 
that chance has been given and Gov
ernment is satisfied that it should in
tervene, there is the iK)ssibility of in
tervention by Government. Suppos- 
mg the finances of the concern are 
good and its administrative m lr 
management is remediable, then Gov
ernment steps in. The jMinister said 
m his speech that difficulty would 
arise in cases where an industrial 
undertaking cannot be run economi- 
raJly. The first class of cases to which 
I just now referred will not present 
much difficulty. If there has been mis
management or failure or if the defect 
is in fact remediable, then this new 
authority which will come into being 
dn behalf of the Government should 
be able to set right thinES, but sup- 
posihg you find that a concern cannot 
be run economically, that it has no 
finances, and that it has not been 
guilty of any deliberate negligence, 
then what happens? The Bill does 
not orovide for meeting such a con
tingency. In fact, I would like Gov- 
«rnment to go much farther.

Today, we see many industrial un
dertakings in tfa« country wlAxA. t o
^ome rejison or another, are closing 
down., V may be the fault of the em
ployer. It may the fault of the labour. 
It may not be the fault of either.
It may be that the plant and
machinery are so out-dated that the
concern is not capable of being run

as an economic concern. It may be 
that there is lack of funds. Has Gov
ernment any responsibility with re
gard to the continuance of such in- 

^dustrial undertakings? We are an-
• xious today that the country should 

pVoduce to the maximum possible ex
tent of its industrial capacity. That 
is common ground among all parties 
in the country. We want further ad* 
vance in at least those industrial 
undertakings which can produce and 
we are anxious that they should be 
helped to produce to the maximum 
extent possible. Here, I have not 
been able ,to understand quite clearly 
—in fact, this was my difficulty 
when I first mooted this question 
about four years ago as 
the Minister-in-charge—as to how 
exactly Government c^n intervene 
efTectively unless it is p r^ared  to 

, shoulder financial responsibility for 
^running such institutions. There is no 

half-way house. It is not a question 
of your taking charge of it for the 
time being and then running away 
from it. That is a matter to which 
the Minister himself made reference 
in his speech. I can appreciate the 
difficulty. It is a big and major pro
blem for the country. I would cer
tainly like to see established under the 
aegis of the Government some sort of 
Industrial Management Corporation 
which should have adequate funds 
and complete personnel at its dis
posal and which should be able to take 
over any industrial undertaking which 
is being compelled to close its doors 
either on account of inefficient mana
gement or otherwise. We must look 
at it from a. much broader point of 
view than has been attempted in this 

^Bill. This is all right. I am not op
posing it, I am supporting, because 
this is a necessary amendment which 
must be made. Without these power?

✓ Government cannot function. My 
friend Shri Tulsidas Kilachand is un^ 
duly nervous. The Minister gave an 
assurance, and I think it v/as correct
ly given, that it was not intended by 
Government to interfere with any in
dustry or industrial undertaking in 
the private sector provided they play 
their part faithfully and well. Be

* rause. after all, this is not something 
whiph any Government would like to 
shoulder just for the fun of it. It is 
a tremendous responsibility. Where 
a rertain private management has 
failed and Government steps into its 
shoes the who)p country will look at 
the Government. Government will be 
on its trial. Government cannot 'say 
it has failed because it had no 
money or due to lack of managerial 
experience or for the other reason. 
In fact private industrialists should 

. be happy that Government is coming
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vlorward today to face a responsibi
lity which any national governmeni, 
which wants to see that the industrial 
production in the country does not go 
down, must be able to face.

Of course the whole basis o£ this 
Act is co-operation. There is no other 
t)asis. Government cannot dictate; 
the employers or labour cannot dic
tate their terms. Such a measure 

«can succeed only amidst circumstan- 
♦ces where all the elements group to
gether and are determined to make 
;the functioning of an industrial un» 
dertaking a success.

One question arises with regard to 
this, namely managing agents. I find 
the possibility of handing over an 
^undertaking to a managing agency 
has also been visualized. I personal
ly agree with it. Because, when we 
liad to deal with the Sholapur Mills 
•case the difficulty at that time was 
that we had no power under the law 
to proceed, and 1 had to bring a mea- 
:suve before this House, only dealing 
with iha+ particular industrial under
taking. And I did not hesitate to 
hand over the management to one of 
the foremost industrialists in the coun
try, Shri V. N. Chandavarkar; and he 
also, along with other industrialists, 
ivas prepared to undertake the res
ponsibility. But they had to face cer
tain difficulties. Now, here, Goverjor 
ment has to be extremely careful in 
selecting the agency to whom such 
^control will be handed Over; because 
if you make a mistake there, then the 
scheme will not succeed.

I would ask the Minister to consi
der another aspect of the matter. 
Very often the managing agency fails. 
"Very often the managers fail. The 
shareholders of a company who do 
Tiot represent any vested interests— 
they represent the ordinary, pooi, 
middle-class people—sometimes in 
spite of their best will, they are com
pletely overshadowed by some manag
ing agents or others who just play 
with a particular industrial under
taking and bring it to a state of ruin. 
Is a via media possible? I know It 
means an amendment of the Indian 
Companies Act. It cannot be done 
through the back-door by an amend
ment of this A ct But still, personal
ly speaking, before the Government 
steps into the shoes of the previous 
management, I would be prepared to 
give a chance to the shareholders to 
select another agency which will be 
able to run that institution in the 
best interests of the consumers and 
also of the public. I know this brist
les with difficulties. I had explored 
this matter in consultation with legal 
'experts and it was verv ' difficult to 
And an acceotable solution, because 

^ there again the question of finance

- comes in. Who will care to carry 
somebody’s baby where no funds are 
being placed «at the disposal of such 
individual? So here, while giving 
my support to the general principles 
underlying this measure, I would re
quest Government to consider this 
question a little more deeply. As the 
Minister said, he had during the last 
one year no occasion to apply the 
provisions of this Act; he tried in the 
case of Indore, but there also he could 
not succeed. '

Shii T. T. Krishnamachari: It was
not necessary.

Dr. S. P. Mookerjee: It was not ne-v 
cessary. Perhaps the very threat was 
sufficient. That also will sometimes 
work. You may call it a sword of 
Damocles: but whatever you may call 
it, this Bill is a complete guarantee 
to all industrialists who want to play 
the game that the Government has 
no desire to interfere. But in case 
they do not play the game or in case 
there are difficulties. Government ran^ 
step in.

But I would like these two points to,^ 
be considered. Government should 
not merely confine itself to the cate
gories it has mentioned. Of course 
public interest is mentioned. Public’̂ 
interest can include anything. In 
case you find that labour is not being 
properly looked after and a situation ‘ 
is being created which is Bjreventing 
the particular undertaking from put
ting its best efforts into the bargain, 
there also Government should be able 
to give notice to that undertaking
that unless it behaves properly Gov
ernment would step in and take it 
over. But then there is that question 
of finance. And I would like to know 
something from the Minister as to how 
he is thinking over this matter and 
what plan he has in vi^w. I would 
like this assurance to be given by 
Government now that no industrial 
undertaking will be allowed to shut 
its doors, and if it does, then Gov
ernment .steps in and takes it over  ̂
and runs it in accordance with the 
overall policy of economic develop
ment that Government has before it. ^

With regard to the scheme for* 
fixation of price and control of dis
tribution, well, they are absolutely 
essential. And it is nothing new 
which is being done. It is virtually 
transferring the orovlsions of the 
Essential Supplies Act to the bodr of* 
this measure. .

I would also reauest the ‘Minister V 
to continue the provision for nrevious 
consultation with the Advisory Coun
cil before he takes such a drastic step, 
Then he would be able to put the •
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• [Dr. S. P. Mookerjee] 
onus on the industrialists themselves, 
and he would be able to olace his 
cards on the table and justijy the cir
cumstances under which he is being 
compelled to take action afiainst a 
particular undertaking. That pre
vious consultation should be a normal 
feature of the administration of this 
Act. •

I am also a bit oerturbed by the 
proposal in the Bill that the limit of 
Hs. one lakh should^ be withdrawn, 
because I feel it will create administra»- 
tive difficulties. It is like the Fin
ance Minister increasing the minimum 
limit for imposition of income-tax. 
Very frankly he said, it will reduce 
the work of his Department and simul
taneously give relief to about 70.000 
persons in the whole country. If you 
do not have any limit at all. it will 
become an extremely difficult process 
either for these small undertakings 
throughout the country approaching 
Government or for Government actini: 
effectively in respect of such a large 
number of undertakings. Of course 
the exemption clause is there where 
Government has power to exempt 
any particular undertaking or class of 
undertakings on the ground that it 
has a small number of workers. I 
do not know whether the Minister 
intends to proceed under that clause. 
But at any rate this is a matter which 
should be considered.

Shri T. T. Krishnamachari: In re
gard to capital employed and workers.

Dr. S. P. Mookerjee; So he might 
take advantage of that clause and 
have some sort of general applica
tion so as not to deal with this large 
number of small undertakings.

I would urge upon the Minister, 
with the experience that I had of 
matters such as this, that much would 
depend on the efficiency, integrity 
and quickness of despatch of busi
ness of the Government machinery. 
Government here is having a tremen
dous responsibility. I can understand 
a straightforward scheme of nationa
lisation. Well, there it is. The whole 
thing belongs to Government or to 
an organisation which is under the 
control of Government and Govern
ment does the whole thing without 
sharing responsibility with anybody- 
else, but here is a sphere which we 
are trying to encourage which will 
permit the private sector to function 
in thjp country. At the same time, 
there ar^ so many clogs in the wheel 
right from the commencement of the 
licensing, altering the programme of 
production, functioning of the unit 
Itself, prices, distribution, , at every 
stage there is a clear possibility of

‘ Government coming into the field 
and ordering something to be done or 
not to be done. Now, the Government 
agencies should work quickly, effi
ciently, honestly without discriminar 
tion and really for the purpose of help
ing those who should be helped and 
not protecting those who should not 
be helped. These are very impor
tant oonsiderations which go into the 
picture. If they fail, then the Bill 
will fail and then the private indus
trialists also will be able to throw 
the blame on the Government and' 
say: “You created all these complica
tions, you did not give this help and 
for that reason we have not been 

. able to do what we wanted to do”.

We are passing through a very cri
tical phase in the history of our eco
nomic life. We have the report of 
the Planning Commission on the one 
hand. On the other, we have in
creasing unemployment in the count
ry. We have the picture of a large 
number of undertakings closing down^ 
big and small, throughout the length 
and breadth of the country. Now, inr 
such circumstances, if the Govern
ment proceeds vigorously, efficiently 
and with a determined will to help  ̂
the continuance of the total indus
trial output, only then we will be able 
to save the country from falling 
across the brink of disaster. Much 
will depend therefore on the mutual 
co-operation which we are able to 
enthuse amongst all sections con
cerned. I hope some of the sugges
tions which I have made will be con
sidered by the Minister when the Bill 
will be discussed by the Select Com
mittee and meanwhile, I extend to it 
my general support with regard to 

/ th e  main objectives of this measure.

aiHnrnr ^  ^

ft? yXVTT"

3T? 5ft t  ^

sprr TT5TT ^
^  fW T  r

f W f t  'i?5TT I  ftr ^  
aftr

t  aflr ^  ^
^T#ST ^  t  • ^  ^

. ^  t  < ^



4*45 Industries 22 APR1X> 1953 (Development and Regula- 4846
------- - ■ Bill.

'3*1^ % % if artr
WT ^Pr:^ ijr*r 

^  5T f®  51^
'Tf?rT 1 1  f r o  ar?:̂  r̂ % ?n«T

^n?5ft t  ^  ^  ^  ^  ^  
^  f s w f t  q??TT t .  ?ff

a rrr ^  i t tw jt  5 1 a m  ^  

f m n w  ^ ?ft *rra% ^
^ 1 <n % irfw  % sftr
3n?ft- 4sfh r^  % irftsf % arr 

^  ^  I sftr ^  yv^ft
^  ,f% snR ^  ^iJnrr mrnft jttt

3fT% 3 t  ^  ^  ^  3 m  i f  ^  ^  I 
R̂T fiT*T- ^  ^  3ni^ ^  fvW 3T5

% ^  3fk WT <mr ^  3̂^  
T̂?sff ^  % f^nr 4sfhr(t t  ’
■̂H+1 IT ^

^  1 ^  5 TP? a r r f  o ^ifto ^ o  %

*f ^  ^  '*Tf ^  I
^  ^ r v h  !t ^ ’iidO v t  r^ ,3 f lT  
^ 3 ? ^  a m  ?I«r #■ ^ 5 T  a r k  ^  
f?5T i f s r ^  ^  ^TTft ?T ^  »lf
a ftr  ^'?fl»r s f^  ir<Hiw i #  T t^ r  I 
IT?: r T T t ^  ?ft ?npr’t  %  ? rw

>T5?rr I » n p W s  #  =ars? f e f f  %  >15
f^  g^m rr i  1 3̂̂  ^  ^
f a n  ^  W T  M t  t  3 r k
■pRnf qfT*rr>r #' 5 .
^  t  • a rf^ r< w
^  #■ 3ft ?flTTT <ft,
«IT ^  3T*R ^  % 3nnfT
^WV *Tr*J% ’T ti<*4>K 5 ® 5<9WT

^  ^ ^ 1 1 ^  «Pt>f)‘ I •anr ^  ^ > T T  ^  ^  

1 w  i  I a w  ^  ^  ^  T t f

Iw fM d T ift 11  a ftr  a w  ^  f5 rttw *r 
a n ^  ^  i3ut<( ^  

.  ^ft*iT  3T55?fTr a ftr  ai^ in ft  1 1 ysftf5 fr

tion) Amendment

arr > n f t ^ ,  f w  ^riz^r f r  
^  a r r  * r a r ’ t  a f t r  a f t r  > ^ '  a j r  
> p # t t ’ I 5Tt « n ^  ^  ^  a f t r

?ft >nft f ■ I ^  «Pr f t w K  yt^flr 
?rr?; %  T t  fipiT w  1 1  ^  ?IT«B w t^ t 
^ € t  5 ’3ft 5y»TT S R  i^r T ^
f  ^  #  vft ff T T T T  Iw f t o m  

f J p T T J r  %  f e i r  a f k  » » n % 5 5 ? r  
T3IT ^  % f ^ ,  ^  I
ft? ^  '3r?it % ■ If? iR  f  I

^  ^  ^  gjw ?rt
a n ^  ^  t  ^  ^  »fr 

a r n n p w r  t  5 5 1 ^  f * r r ' 5 T R  ^  a r n #  
Jin[%e ^  rr^ fejT ^

» n r t  T T  w  ?T T5 %  ! P t T ?  < m r
^  ^  srr?^ ^  q?n^ ^  ^

^  t  • T T  ? r  IT ?  ^  3 n ^  ^
’ Ti^f ft r  > T ^ ^  11̂  arr 2?iT%»ft 1 ?ft 
f i ^ T T t  %  ? ! t» r  ? T ^  ^  t  I

T T  f t w  iT f  t  %  57 1?
* r f T ^  ^  ' ^ n r ,  ^  ^  TT t^ j < » < Tif
^  ^  I f? : ^ 5 T  %  ^  5 T m  a p if V T 
^  5 T T  a r f ^  ̂  m t r  I ^  f ? r ^
%  a r t r  ^ T » r r  fiT 5Scft
t  i n r f T  %  f ®  ^  ^  3 T ^  ITT 9t v t t
*T ' ^ T t  T T  a r R T  a r fV T T T  ^  ffRTT
t  3 » H  ^  ^ ^ i t » T ^  ^  f
*sf  ̂ frfr ^3fft  ̂ ^ I ?n ^
^  ^  !T T m  f W t  t  I ^ f i R -  ?JT#

a m r  ^ r f t ^ T R  ?PT(JTT t  I ^  ^ r f W I r T  
w- ajVr arr^ft ift^nrr’t ,  firo
«T ^ * f f5 R T  ^  a n i r  s r r r r r t  

’f t  ?P T » rT  f tiT T  t .  5 f t  f ®  t
g?n5t arra- «fft 3|t T?ft t
a f t r  ^  i f t i R T  ^  ^

f t>  a r r r  W T  « * t« c I  f t ?  w t  ^  ^  
sr f a n w T i i f ^  t ,  W T  f » r  ^ « i W f  mr

^  ^ wr %  a f p ?
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«• *T  ̂^  I ^  ^  sTRpfkiRrr
^  t  a f t r  ^  5 T T ^  %  ?»T  

ift ?5»i% t  art ?nt ?»n^

^  ^  ^  ^  
3 f ^ ^ /  ^  V W r f N v f  ^  ^

3ITJTT *n ?ft 4  ^  "TT tr^r fPT 
^  T ^ P F T  5̂  «IT I
^  ^  pjid*! <!4Î i ^  '3'̂ *) w <#hrA

^  'T r a r  ^  I
^  n m  ^  if #  *rf «J»TT Ir 5 *tt i 
535̂  ^  P p  «»> *^4H iH  ^  s t r t  ^  
3 T R ft t  I ^  !TTcT a m f t
^  Pf> wf’TST’T ^  'Sflfr 'TT *i*lf̂ *T> a)fV+lO 
^  JPP T  a r m  t ,  ^  t f ^ P f T  %
T^nf ^  «rrOT f  ^  ^rrraff n  w fi  

%  ^ 5̂  t  5 t » i t
f% f̂t ^  ^  ITT 3lk

? n » > %  ^  ? f t  ^  ^
«irf?i^ ^  s r ^  f w  ^ rm r, ^

^  ^  '»iim m 1  I ^  *T
in i’ 'TT ?rr^«n^ % sr% #
STS'T 5̂ t ^  I ^(q*ii'i ^  ^  ?Rr ♦ii'i ^  
n? § 3PJT ^3^!^ ^tfTT ^  ^  ’fITT'I
9  ?ft SRft?r ^  ^

3 f t  ^  t  ^  ^  5 * ^
%  5 ? %  ^  s r f ^  f j* i iO
3T w «T r^^ I ftr  ^  ^ ’PT
vTiv? 738RT ^ r f ^  f v  v r r  1 1  

? J T r d  f f W A  T T  * m  W T  t i  
^  «i% %.irf?r p r f t  5 ^  3TCTT t  *rr 

I

^  If? 5 * ^  vtV5C”f
3 f t r  » t i i v T '  '»n*iH  

iff, ^ftS’T IT5  ^  5 »T *ITj[ ^  ^  ftr 
*ri|t * R  J i T ^ ^  ^?r » ft  * n ^  1 1

,  3 r r ^  's tT l ’ i ^  « j P w < w  ^  ^ r

' tpr '♦>♦^'0 5̂TT *̂TT
^  T T  ^  f  3 * ^  ^  ^
V T i f  T T  s r f ^ T T T  ^’11 I ^  H T V T T ^
Pr h t  s f lm r^  ^  t .  ^  ^

«FfT*T f T ? : ^  t  w  ^  ^ ’T
t  I r f t  W  ? IT 5  %  ^ « f t » r

^  « n %  f S r ^  ^ J T  
*Tf ^  ^HS>t ITTlit ^  v t  f* r^ ^ ’T rf^  I 
if ?nm?nr $ f% ?R?ffiT s r r ^  |
P r  ^  0 t ^  % ^  ^arafl’T ^  ap?%

#  afk f N r r  #  % ^  g?mnr 
s r a ^  ^  ? i%  I 3̂̂  J R P t r  ^  ^  T > f r  
<n% ^  >TT s m r  s rfim r ^rqr
s f t r  ^  5 r n r ,
^  I a m  ?n«FR ^  ^  #  3fk ^ > r  

% 'iwin ^1% % «n4 *T ST’TS'
? f t  i r ^  a i T O R  s f i r  r c v R  s T f ^ ? :

I '7<ft<T W t

f ,
3T ® W  ■ ^ ^ n l  *T *n i^  V T
J i n r  ^  ^  3(V?: »t 3i^  v t  ^ r  t

^  w t» r  f  I ^

^  ^  ^  I r f t  p R  W  %  a T T O ir
q r  ^ r m r  %  < m r  R m w  a r ^  a l f k  
^  a i r a r ^  %  ^  5̂  ^  ^  #

iTrrsTT 'T f ’IT I t  ffW f f I  f t?

^ n s r r c  %  < m r  a r r ^ r  ^
I  ?5T ?TT̂  *PT»ff ^  fn r f  ^
^  ? f%  I s f t r f ^  5f t  ^ 3 ? T P P r
^  ^ R » iT , s r e n r  5 1 ^ ,  w  T T  ^  ’ W  t  ► 

«TRT V ^  ??iTrf̂  ^  s«IR-

pfkvm  aifk ^  »PT M  ^Rw #
arpTT I w f P F  IJ? f W v  J m

^ r r n i ,  ^  W  
a m i T  a f K  s f t55 T ? i  5 f t f  ^ .
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T?: W  % 3T5# ^
fwTT srnpiT iiiV

3n^ 3!T  ̂% ^  I

»f ^nrffciT 5  ftf sii
Turir ftrerT aftr ti^  '■rtr'T
^  ̂  I J?5  cft̂ T ?ft
v n r 1 1  *TT»: sqmrTc^
%  TTTT T t  a m r  SPT s r f ^ m  »P R ^ e

 ̂ S ^  5! ^  *JI«;*I I A '

^  5TFinT *PT F T  g i r a m  g  ^  «n5

^  fiir Ji? fT ^  ^ft 3r #

f W # * P T %  I JTraTJrpT sfit 3n?r t  • 

^  ^  * n w  C  ^  ^
STRT a m  t  I "TT 5ft ? n ? p n :  a r f ^  

arftRT a r k  <l■̂ 1^^^.<q^

I 5n7B JiTftr ^  TO
^  ^  srPTT 3ftr: ?rw  ^  %
T n %  JT 5?: s n r ?  d p m t  'p t h t ,  ^

^ ^ 1  d*t> ^ 1 3ftr
*T>̂| ^  ft> f̂ <r«l *it
^  % ?TPT JfT ^  ^  ’T tt

f%" f̂ PIS>t [wf*1C v̂<f» W(ta <!HH %
«ft, a f t r  a r n r  3T? ^  ? r= ^  * r ^

%  ?rr<T H t a i m K r  f  1 5 f t

^  %■ ^SrsftT *P*T ••Iwi'l ^ F f f  ^  ^  5IT 

s f l c ^ n ^  ^VlT f ^  ^  ' t ^  <A*ll^, ? R  

^  a f l r  f i ^  <i t

1 1  ^  ^  f s i r m  5 * !^  »Ft

t  ^  ^  ^  ^  t .
55W  «FT r«)^*M I I

^  f r  s f V R  #  W R W t  

a m r  0 ? iT  5 !» n ^  %  f ^  an ? ft «ff i q i ^  

T T ft t s t  « f k  w  ^  ^  a f t r

«ft?T ?rr w»iTJ?T I 3R[ 5 #

*r?T f v  p -  wt»r T O  TT

. a f t r  ^  ^  % >TPr 3 n ^  <ff i

• ^rt^TT spT ? t  ?ft ^  ? n m  j

P f  T O  ^r 51̂  i f t  I %ftP*r

^nr ffr ?j»it f , to  % ?iT<r w
rR f ^  *R?TT ^  ^
t  f ¥  3P T  ^rr ^  51? ?  *Ti^ fw T  

' m  I ?»T 3TH ^ I  fjp 9 m r « T -  

^  f3TT I
^  'Ji'icii ^  apT garr i

^ ^ ^ g f t s n T S T ^ T T f a f t r a R J r ?  

^  ^  ^  3ft TO ^  j f  5ft
TO TT ?;*T ^  3TTT  ̂#  ^  ^  ^  ^

. f w  I T O  % ^rnr stk^ t #  ^  ® sn rp f t

^  I 5TT5  5 *̂  ^  5̂  apT^

’Tflf ^  a n ^  <p^tJR t t

^  f  I W  ^  w  5>T^ ^  T O I-

? rn ^  V  f k s T O  ’PT ^ f  in ’ f»T f^’f r o  

^  t '  ’'f^n^f’T ^  I ir fe  ^  i n r m  

#  fS ^ T O  ^  t  5f^ 5f t ^  ^  5ftPT5T

«PT arfsRTK ^  ^ n f^  i am  t o  
% €P!r f T  «PT*r TT ^  »i>tf%^

a f t r  # 5 >srpft «F*r ^  ^  v t f ^  i 

a f k  ir f?  T O R T T ^ #  r«(VTO t  

? f t t n p ^ ^ 5f l T T ? : ? » T « A  alpnr 

I a r R  3r ^  #  a f t r  w t r f  #  * f t t  

« f t t  a<ra[ <̂IW  m  ^ f 5IT T O T  t  I » T ^ ^  

s^ t? > T ^ 5ftfW TO %^TT>T# JT llfa rR ftia r^

are^r^ft ^  3T51> ^
'*1̂  ^  aft^ arnft" ?PT̂T*r ^ i arr r̂
wtrf % ^nnr #  srff anm f r  ?*rr(t 
? T T ^  ?>r ^  am r 5 ? ^  ^  ITT I 

?>T3fr TOl^r ^ T  t |  f  TO # 5 >nt
f ^  r C V I T  f W  ?T?R7TT JTT »!!(|r I

TO % 3ft f f w f t  ^ ^ r n f t f  ^  
f i f t n r  ^  «PT aflT a r fs v T t t  sp t t t  

«Tf{t ^  5T O #  % a f t r  an?Rr 

3 I T O  %  t  J>T f « p ^  a ftr  ^ « T  %
t  I ’ f ’ TT r̂r a ftr
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[ s f t  TTJT ? n ^ > ]

311^ onipiT ^  I  g i l w
ftr w  ^  ^  ^

5 I

i f  a n ft  i T P H h r  » f ^  %  ^  %

3n^ IT ftn> TT TfT *n ft> 'Sn^ 
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Shrl Dam6dara Menon (Kozhikode):^ 

I extend my general support to the 
provisions of this Bill because every 
attempt on the part of the Govern
ment to bring the private sector under 
stricter control and to make the 
vested interests in this country play 
their part in the economic life of 
the nation must be welcomed. ^

Mr. Tulsidas Kilachand whom 1 do . 
not find here now, grew poetic under 
the siress of this Bill. I welcome this 
because a bit more of imagination on 
the part of the industrialists of this 
country would heJp them to adjust 
themselves to the changing times. In 
his speech he criticised the attitude of 
labour and he said many of the ills 
in the private sector of our industry 
are due to the recalcitrant attitude 
and unhelpful methods adopted by 
labour. I have been a labour worker 
for some time, and I would like to 
ask the industrialists of our country 

^whether they have played their part 
fairly with labour. In many ?ases 
they have been trying to exploit 
labour in the most unscrupulous 
manner. Whenever a labour dispute 
arises, if we go to the bottom ot it, 
we will always find the mistake lies 
more with industrialists than with 
the labour. Are the industrialists of^ 
our country willing to treat labour as 
equal partners in a national endea
vour? *

Shrimati Rena ChakraTartty (Basir-
hat): No, no.

Shrl Damodara Menon: Are they
willing to share, profits with them, and 
are they also willing to democratise 
the industrial set-up? If tljey are un
willing to do all that, you cannot ex-j

pect labour to play their part well. v  
Therefore, Mr. Kilachand and the in-^ . 
dustrialists of our country, when they 
throw a stone at labour, mu^t also < 
realize that the difficulties they ex
perience in dealini; with labour are 
due to their own fault, and so lon^: 
as they persist in his method, it will 
not be possible for them to have in
dustrial peace. *

The hon. Minister referred to section 
ISA, which has been introduced now 
in the Bill, as an amendment of the 
original section 17, which gives power 
to the Government to take over the* 
management of industries which are 
not functioning to the national in
terest. The hon. member Dr. Syama^ 
Prasad )^ookerjee said that the Gov
ernment must be very careful of the* 
agency they employ for the conduct; 
of these concerns, once they are 
taken over. That is a very important 
matter, because if the agency they 
employ for the conduct of the indus
trial undertakings that they take 
over is defective, then the people will 
generally blame the Government and 
also the policy of control. There has 
been, of late, a lot of criticism on the 
part of many members of this House* 
about the manner in which Govex^n- 
ment are managing the undertakings 
they have under their direct control. 
There has been criticism that there 
is wastage, nepotism, and inefDciency. 
There is a lot of truth in that and 
everybody knows that. But I am 
amused to find the private sector, es
pecially the industrialists quoting this, 
as if this is a reason to show that 
Government should not undertake anv 
industrial undertaking in this coun
try. They seem to think that because' 
in some cases Government have fail
ed, the Government machinery has 
not been properly functioning, and so 
everything must be left to the private 
sector. This is a wrong attitude. 
People* have been able to focus their 
attention on undertakings run by the 
Government, because they are public 
concerns. And many of the defects 
have been brought to light about 
them. But what about the private- 
sector? If you analyse the private 
sector and probe into their defects, 
you will find huge scandals, glaring 
instances where there has been a lot 
of corruption, and also mismanage
ment. These things are brought to 
light only occasionally, when a pri
vate undertaking fails or when there^ 
has been great fraud. But in a Gov
ernment undertaking, very often, 
people have tried to examine these 
things more openly. So. let u<; not 
run to the conclusion that merely be
cause there have been some failings 
on the part of the Gk)vernment un
dertakings, everything muri he left to
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the private sector, and that the pri- 

‘ vate sector is all wtell. I am saying 
this only to show that the private
sector should not exploit these fail
ures and make a claim that they must 
remain and have control over the In- 

^ ^dustries of our country.
 ̂ I was at the point of having proper 

management of these imdertakings. 
In this connection, 1 would urge upon 
the hon. Minister to see that labour 
is properly represented in the manage^ 

-jnent. The. hon. Minister himself said 
that it may become necessary for the 
Government to take over an industry 
when there is a labour dispute which 
paralyses the industry. In all these 
things, we trust the labour and the 
workers, especially the technicians 
who run the industry, it will be pos
sible for the Government to find the 
actual personnel who will undertake 
the responsibility of running the 
concern on behalf of the Government. 
Very often., when they have an agency, 
they depend upon the industrialists 

rthemselves. These industrialists have 
no faith in the Government's 
policy. They think that it would be 
better if everything were left to their 
own management. I do not want to 
reflect on the conduct of any indus
trialist here, but I would say that 
probably it may be to their private in
terest to see that these concerns 
which the Government take over do 
not succeed. Therefore, if you put 
people who have no faith in the 
Government’s policy, as managers of 
these enterprises, when they ^re 
taken over by government, then I am 
sure, there will be failure. It be
comes all the more necessary, there
fore, for the Governnnent to see that 
people who have faith in their policy 
and people who stand to benefit by 
the Government managing an indus
try, are given management or ,at least 
a share in the managenfient of these 
undertakings. So. when the Govern^ 
ment think of appointing an agency 
to run the industrial undertaking. I 
hope the hon. Minister will see that 
labour is properly represented in the 
management.

. It has been our experience that 
whenever the Government have come 
forward to ask for more powers to 
bring private industrialists under 
control, this House has never grudged 
giving those powers to the Govern
ment. But in the implementation of 
the legislative powers they have got. 
'we find that very pften they faHT be- 
trause they are half-hearted. They 
speak brave words here. They say 
♦hat the Government will see that in
dustrial undertakings, especially those 
in the private sector are run for the

advantage of the nation as a whole, 
and not for the private profit of any 
particular industrialist. They say 
all that and yet, in spite of that, they 
are very relunctant to use the Dowers. 
they have got, in the proper manner.
I would therefore urge on the hon. 
Minister to see that the powers which 
he will get as a result of this amend
ing Bill, are used strictly, with a view 
to see that the private sector plays 
its part properly in our national life. . 
The hon. Minister stated that when
ever any disputes arise between the 
industrialists and labour, the Govern
ment ^vould step in. But I want to 
ask the non. Minister whether this ' 
will be the only case where they will 
exercise the powers that they get as a 
result of this enactment.

What is the test that an industry 
is run for the benefit of the nation, 
and that the industrialist is not ex
ploiting for his own personal benefit?
The hon. Minister’s assurance that the 
Government will use these powers 
only sparingly gives room for doubt 
that probably the Government may 
be very soft on these industrialists.

I want to bring to the notice of the 
hon. Minister some specific instances.
We have allowed foreign enterprise to 
come and develop here. The other 
day, questions were asked in the 
House, as to the number of persons 
employed, and the number of Indians 
employed in these foreign concerns. ^ 
And the hon. Minister gave some 
figures, and he said that some foreign 
concerns have refused to send proper 
replies to the Government. And 
when he was asked what steps he 
;>roposed to take in this connection, 
tie said that the Government would 
take every step that they <̂̂ ere com
petent to take. Now I want to ask 
the hon. Minister, whether in cases 
where the foreign industrialists hero 
are relunctant to obey the directions 
given by the Government, and to em
ploy Indians in their firms in larger 
numbers, the Government will consi
der the application of the provisions 
of this enactment. There are many 
foreign concerns in this country, 
which, especially after independence, 
have pursued a policy of importing a 
large number of foreigners, especially 
young men with no experience at all, 
and have put them over the head 
of Indian employees. This matter 
has been brought to the notice of 
the hon. Minister earlier also. I 
want to know whether in such cases 
the Government will see that these 
foreign establishments here serve the ' 
ndtltmal interests, and that they give 
ooportunities for Indians to learn 
the know-how of the thing, and also
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, give them responsible posts, in those 
concerns where there has been failure 
on the part of the foreign industria
lists to comply with the policy of the 
Government. I want to know whe
ther in those cases, the hon. Minister 
will exercise the powers he is going 
to get under this enactment, to see 
that those concerns are taken over 
and managed by the Government. I 
hope, that if the hon. Minister em
barks on a policy like that, this 
measure would nave Justified itself.

Mr. Chairman: Before I call upon 
the next speaker, may I say that the 
hon. Minister will reply at 12r45 and 
there is not very miich time. May I 
ask all the hon. Members to be kind
ly as brief as possible?

^ Shri Bansal (Jhajjar-Rewari): I am 
sure the House would be grateful to 
the hon. Member, Dr. Syama Prasad 
Mookerjee, for having brought a sense 
of realism in this debate which, un
fortunately, had been taken to the 
other world of China by my hon. 
friend, the other Mukerjee. He has 
roamed on a .wide field from China to 
steel industry and then to aluminium 
industry and what not. His oratory 
and some of the facts and half-facts 
which he weaves in that oratory 
cause deception in the minds of 
many of us. I am sure the House 
has not forgotten >• that only the other 
dav the Prime Minister had asked 
as to why he did not place the rela
tive figures rather than quoting any 
percentages. And the ' House is still 
awaiting the figures which Shri Mu
kerjee promised to olace before if.

Speaking about the steel industry, 
he said that it was the industrialists 
themselves who were not allowing 
its development. I here and now 
say that industry has been most an
xious and has been telling Govern
ment again and again^that new plants 
must be put up in the country for ih- 
creasing the production of steel. It 
is the Governmejnt’s failure, and not 
that of private enterprise, which is 
responsible for its low production in 
this industry. Do wd not know that 
Government have decided to put up 
these factories under their own 
control? The additional plants are 
no longer with private enterprise. 
Then he again referred to the Incfian 
Aluminium comoany. May I inform 
him that Government do not give 
any subsidy to the aluminium industry 
now, and further that when granting 
permission to the Indian Aluminium 
rf»cently for expanding their capacity 
Government have told them that 
they will have to shift their olant 
from South India to a olace nearer to 
where the raw material is being pro
duced? So, I do not know why the

hon. Member should be ladling these^ 
half-facts before this House.

He takes the hon. Minister to task- 
for what? For assuring this House 
that this Bill is not a measure for 
nationalisation. This Bill is not a 
measure for nationalisation. We had 
another measure for nationalisation 
only two days ago—nationalisation 
of civil aviation in this country. 
Whenever Government want to na
tionalise any industry, they will bring 
forward similar Bills. I am sure the 
hon. Member was here listening to 
the speech of Dr. Syama Prasad 
Mookerjee which brought out in a 
very clear manner as to what is the 
object of this Bill. Not that 1 agree 
with everything that 'has been pro
posed in this Bill, but it is clear that 
the purpose of this Bill is quite diffe
rent from that of nationalisation. 
And it was but proper that the Minis** 
ter should have come with a state
ment to that effect and allayed the 
fears of those people who might be 
labouring under the same type of mis
apprehension as my hon. friend, 
that this Bill Intends nationalisation. 
The intention of this Bill is to cor
rect a lacuna which was. left in the 
previous Act in certain matters.

Before I come to that, I will refer 
to one point which was made out by 
the hon. Dr. Syama Prasad Mooker
jee. He said that Government should 
take further powers under this BUi 
or by amending the Indian Companies 
Act to take over any industry the 
production of which was falling. Now,. 
I can understand if he had qualified 
that remark by saying that Governmijnt 
should make provision to take over 
such industries whose production was 
falling and which were aljsolutely ne- 
oessary in the interests of the nation 
There are a number of industries the 
production of which goes up and goes 
down because of the demand factor 
in the country. Do we not know that 
even the ordnance factories of Gov
ernment are not able to work to full 
capacity? Do we not know that there 
are a number of other industries in 
the country which cannot produce to 
their full capacity because the de
mand is not there? I am one with 
him if he says that demand must be 
created, that the purchasing power 
of the people m ^  be raised and 
the .standard of living of the people 
should be increased so that everything 
that we need is produced here and ;every 
man that we can employ to produce 
the things we need can be employed. 
Then I would have understood* the 
point.
12 Noott

Now, I would come to my hon, 
friend, J^r. Hiren Mukerjee. He-
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said that there ought to have been 
something in this Bill so that the 
area of Government’s activity would 
be enlarged and. Government should 
have taken more powers to see that 
nationalisation came at the earliest 
possible moment. This very House 
has adopted the first Five Year Plan. 
And what does this Five Year Plan 
say about nationalisation? I will 
just quote two sentences from this 

; report. They say:

“Private enterprise operating 
in terms of legitimate profit ex
pectations and the efficient use 
of available resources has an im
portant part to play in develop
ing the country. The scope and 
need for development are .so 
great that it is best for the pub
lic sector to develop those in
dustries in which private enter
prise is unable or unwilling to put 
up the resources required and 
run the risks involved, leavini: 
the rest of the^ field for free en
terprise”.
Then they again say:

“Nationalisation of the existing 
enterprises, which means acquisi
tion by Government of the 
existing productive assets, has. in 
our view, only a low^ priojity”— 
mark the words ‘low priority'— 
“especially as most of the pur
poses of such a transfer of owners 
ship can be served by judicious 
regulation. In a planned econo
my, the justification of private 
enterprise is there and within 
the framework of national 
policy it is capable of contribu
ting to the fulfilment of the ob
jectives defined in the plan”.
And this Bill of the hon. the 0>m- 

merce Minister is trying to achieve 
the objectives which have been laid 
-down in these sentences in this Plan. 
But I am soriry I have also to enter 

-a caveat agpinst the Minister himself. 
He said that we had to take this 
power because we have to guard 
against alf possible contingencies 
where private enterprise did not 
function properly. I would have very 
much wished that he would have been 
more pragmatic in his apnroach rather 
than theoretiral, rather than idealis
tic. Because what has happened dur- 
inir the.sp last few yenrs? At least 
within this one year there has been 

ronly one cfise—of one small industry 
—where Government found it neces
sary to have a semblance of oower 
to take that concern over. And even 
that concernTdid not have to be taken 
over because it nromised to mend 
matters. Now. with that background, 

am not quite sure as to why the

hon. the Commerce Minister was in 
such a hurry to amend this Act, be
cause I am one of those who believe 
that it is always better to get the 
co-ooeration of whomsoever we want—r 
it may be labour, it may be industry, 
it may be Government officials—by 
persuasion and by convincing them that 
it is in the best interests of their own 
and of the nation that they should 
play their part properly. I am sure 
the Commerce Minister knows him
self what change he has wrought 
within this one year. He did not 
have this amending Bill or the powers 
under' this amending Bill with him 
by which he was able to bring about 
that change. That change was 
brought about by his approach to 
the industrialists, to the shareholders 
and to all the other elements includ
ing labour which go to make up an 
industry. If he had brought about 
that change, brought about that sense 
of rcsponsivene^ in the past by hU 
approach, why is it necessary to take 
such stringent powers under this Bill 
now, particularly when on^  ̂ one case 
has occurred during a whole year 
when it was felt that some more 
powers would have to be taken by 
Government ?

But now that the Bill has been 
brought before the House, I am not 
going to oppose it. But for his con
sideration I will place one or two 
points before the House. One is re
lating to the new section IBA(b) 
where it is said:
. “an industrial undertaking in reS' 

pect of whicli an investigation has 
been made under section 15 (whether 
or not any directions have been issued 
to the undertaking in pursuance of 
section 16) is being managed in a 
manner...etc. etc.”

The idea of this amendment is that 
an industrial undertaking, the affairs 
of which are found to be not going 
on all right, will be, taken over Dr ‘ 
Government if Government so desi^# 
without giving that concern an op
portunity to mend its ways. I would 
have very much liked that such an 
opportunity is given to the industrial 
concern. It may be that the investi
gation may disclose that the mistakes 
of the firm have been on very minor 
points. It may be that the firm 
itself may approach Government and 
say: ‘Well, if you give us a chance, 
we shnll show better results*. Then 
in such cases. I do not know why 
Government should take this dowc '̂ 
of taking over that concern, without 
giving tha^ concern a chance to mend 
its ways. The existence of this oower 
in my ooinion has, created some mis  ̂
givings in the minds of people—not
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necessarily of big industrialists, be
cause my experience has been ihat 
big industrialists can always approach 
the Commerce Minister and the Minin* 
tries here, but also of small indus
trialists. After all, when we talk 
^f industrialists and industry, we 
should not think only in terms of 
Tatas and Birlas and Dalmias. There 
are thousands of small indus
trialists in the country who run small 
iactories. A power-loom owner is nn 
industrialist, a ply-wood manufactur- 
•er having a capital of a few thou
sands of rupees is also an industria
list. Now, from my own personal 
^experience I say that it is these smalr 
ier people who find the greatest diffi
culty in getting things done proper
ly by the government departments.
A bigger industrialist has got so many 
means, he has his liaison officers here 
and at very short notice they can al- 
*ways approach the officers and Minis
ters and get their grievances r ^
dressed. But, the smaller people
have no such approach and, in fact, 
it is these v^ho will be very much 
handicapped under this new amend
ing Bill.

Similarly, another amendment i$ 
being made whfereby any factory 
whose capital may be even less than 
a lakh of rupees, will have to apply 
^or registration. and licence. Here 
again, I am afraid, the same difficulty 
will be faced by tne smaller units 
in industry. I am sure the hon. 
Commerce Minister will do something 
to allay the fear of the smaller and 
medium industrialists.

Then there is another point. It is 
mentioned in the new section ISA / 
“that Government may authorise any 
person or body of persons to take 
w e r the management. But, while tak
ing over, all persons in charge of the 
management, including persons hold
ing? offices as managers or directors 
of the industrial undertaking imme

diately before the issue of the noti- 
ned order shall be deemed to have 
vacated their offices as such. Now, 
in my opinion, the presence of this 
clause may be necessary; But. I want 
another clause here which may not 
oe sq drastic, but which may enable 
^Government to take more lenient 
steps as a first measure towards mend
ing the affairs of the erring industry 
-^orvcerned. For example, we have a 
case before us. The affairs of the 
Scindias were not going on according 
to the wishes of the Government of 
India. They did not take over the 
whole ronrern: they did not dispense 
with the^ managing agents; they did 
not dismiss the board of directors. 
They took a very slmole measure and 
they sent one of their high officers 
irom here to be in charge of the

management. That is, he was ap
pointed as a General Manager of that 
concern; and, I am sure, by that small 
change, Government have been able 
to bring the necessary corrective to 
one of the biggest concerns of our 
country. Why cfin we not have a pro
vision here which will enable the 
Government to take such measures in 
future? It may be possible that by 
the simple substitution of one director 
in the board of directors or by re
placing one managing director by a 
person of Government’s choice or by 
appointing a manager. Gk)vernment 
can get things done which they think 
ran be done only under the new 
section 18B (a). I would earnestly 
request the hon. Commerce Minister 
not to have a closed mind on the 
subject but to consider this in all its 
implications and examine the possi
bility of introducing another clause 
which will make the powers of Gov
ernment more flexible. I want that 
Government’s power should not be 
whittled down at all. but they should 
be in the Act in such a form that they 
take those powers step by step and 
in a flexible manner so that the ner
vousness’ which may Be there in the 
minds of the industry may be remov
ed.

There is another suggestion which 
•I want to make in regard to the new. 
section 18A. Here it is mentioned 
that the * Government’s power to au
thorise a person to take over the in
dustrial undertaking will be limited 
to a period specified in the order. 
Now, supposing the period is over 
and the Government think that even 
then it is necessary to continue con
trol of that undertaking, liHen what 
is going to be the position? I would 
suggest that the Select Committee 
consider this point and either make 
an amendment here itself or authorise 
the Government under the rule-mak
ing powers to table a resolution be
fore this House whenever the life of 
such a notification has to be extend
ed.

Then, there are certain punitive 
clauses wBich have been more strin
gent under tliis amending Bill. My 
suggestion is that whenever a person 
goes on committing offences one after 
another, then, certainly, he must be 
punished most severely, _feut. when 
there 'Us only a technical breach or 
when the breach is unintentional or 
the breach is such that it can be re
paired easily, in such cases there 
should be a very lenient punish
ment, and. at least, there sho^ild be 
no vicarious liability. It is very 
easy to fix the liability on a Pier
son who is actually responsible for 
that breach and it is not necessary 
to foist that liabilify or responsibility
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in a vicarious manner on persons who 
might have nothing to do with that 
particular offence.

With these words I would once 
again say that the record of the indus
try during the last two years has been 
very good indeed. That has been ad
mitted by most Members in this 
House, not the least by the hon. Com
merce Minister himself. Industry is
showing a greater sense of respon
siveness to whatever Government
wants them to do and to the new
shape of things in this country; and, 
therefore, it will not do, when we are 
just beginning to restore that conflden- 
ce and to bring about STat sense of 
responsiveness, to disturb the -vhole

measures
adverseeffect. Not that I see anything very

mpn*?! “  the Imend^
^   ̂ proposed are af.

to? T i  ®*v, Commerce Minis-
these amending clauses will be remov
ed and whittled down.

*  ̂ «ft8T(To »Vo flT«r :

iOw-11 *rr, 'TT
13rnir tt

^  5TTS f^?TT
i  I 'Silt ?Rr ^  ^

i  % an# %
rrm r ^  aftr ^^nrr

W  ?*r ?nfV ?T!pirr f  i sw w  ^  
% 3 1 ^  TT3pft%V gsT aftr
3TT# ^  siff 3nf«T  ̂ «pt

?ft
^  3TT^ g<5Tf nifV I

% an^jft # 3PT# ^  gr5T% % 
^  m S R T  ^  J T ^  fip rr  

afk  arrsr 5TT ^  ^
^  ’TTaRT ^  >mT I H ^kH I

M-iK
% 3Wr^ ^  3iWt ?raiF ^  ^  ferr
arVr amwmr ft: ^  '•rt<m>i4

> «T^<. >T ?, 3rT^ ^  «i?t

^>rd ^  ^
% ?nWt r?T«MW<1 V ^  3TT# 

^  '?n f^  I
a  ^  ^  5  ft) 3W ^  %
fT  ^ ^ R n T # in T « p ^  I 

ftl^ft % fw<< qi'flK
’THT ^

^  ^  ^  ?FT
1 1  ^  K ^ k K l  »rt«ft 5ft # ipm?r %  

9VFlf TT JT? «fr ft^
ti*i ^

^  ^  sftr 'r'lnl
v r a m  m W k  ^  ft?n^iT3ftT 

^  3TT51T# ^  ^
SPTR  ft>?TT I a f t r

^  ^  ^ W #  TT
?r?r !jtT f w  I f̂t^sT w  JT? ftr 

^  t  ft? f(R  ^
anrw ftnir ^  5fr s t r  p r t

^  ^  sfftr f t  ^  13T? ’T' »TTiT?n 

^  ft?  a i w  ^  31111? »Ft a m f w r  

t ,  ^ f t? 5TiT!f ??Ft?F5r t  ft> ^

^i^Pc.^JRT ^  ^itTRT

f t w  "ftf^  'TT ^  H tfir ^

?»T <NW*id #  T^T #  a r m  ^  
JT ^T T  t  I ^TR<»r «FJn t , ? T ( T

^  3^  siTT'Ft ^ 'I '^ 'ii  ^  I

i f t  T T f ^  % a r r^  ^  ?ptt w f ,  

^  ! p t w  #  i f t  afhc'

5 t r #  tr r r a f t  ^  ?rr«r w

'FW^'rft ^  *K i f t r

ftiTT, %ft»T arar ^  ^

anr^r arr >tt t  w  

^npT #  f3R i ^  >ft q rf^ ir t  f  ^  ^  ^

fiT55̂  a m  % a r ? ^  #

^  # 5 T ?rr  I JTf

JTRT ? fti <T*f
. ^  ^  'S95?ft f ,  5 »T??T #
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, 3 T*k  ^  * 1 ^  *

1 1  J n r  s p ir it  it?  t

ft> *1̂  ^ Pp »tiM ?tT5 ^  1^^

*R r+«+i ^  arlr f v w
!T t | ,  J|T ^  ’Efi' -S W + ld  a r s ^  f ,  

TRigFTT 5JfT?T JTT3T TT
T̂ f % sftT F̂yJT ^  ^
TT T5T^, ir r f^  V T X ^ #
3 f k  * n t ^  %  9 ft^ 55?rf ?  a ftr  ^
Jfflf ?TT5f 3rrr%  ^rrrffT

s f t T T W 3 f F m ^ t  I
ajT^rm 5 ftfr srarir ^  %
«l»’^<  ^  V R F T T  * 1 ^  ’^ 5 $ ^

3jk VTT^'
• T ^  ^  ^R>% ^  I

^  3IfT ^  arrsT ^T?t ^JTT
^  I ?»T iT ft  q r i w ^ f e  %

3n^, ^  t]r̂  Tf ^
^  % f ^ '  f  ^
^  « T f ^  TTT an% f  a ftr  a n r ^  

SST ^  'd?ifn V X ^  T̂ ?
«0«a' 5ft 3n  ̂

ft»T 3t^?ff % ®TT̂  ‘nlcl ^
^  ^ n % , ^  ^T%,
a ftr s f t v A  ■^(f^H, 5ft ^  (PTT •t'f^a "TOT 
^  *T^ 5pnw arrr ^ flr
?fr *ran% i ,  3irT!f
'S'l*!*! ^BT ST^RT «(<ii'i %  '*1*1'•A V P T
W T  fT JT r I a m  arrr ^  < r f ^  5ft
a m %  aft > n f  ^  f  aiV?

^!T% f  3 5 1 ^  ^ » T  ^ ^ 'T F  a f k  
^ *1%  ^>nT ^  3 7 3 S t  ^ W t, c R ?  3T»K
ajTT ^  ^  > T f5 ^  ?ft 3TTT ^  ^
Wt»T 3ft ^qrpf ^  3 J T ^ ^  ^  t  
'3TS>T v n r  ' ^ ^ r r  a fiT  ^  "t?n

f t ^ *11 I >T5 ^  + < H T  - s f ^ l

f  ^  5Tt ' T ^ ,  ^  fsRn? _

: ; : J *

ar^jft % fe jf ^  % jpiw Ppff srtr 
^  ^ s m  a(fk aw 5rtf ^  

»f 557fr f f  f , ftrwnw
f  aftr ^  f  aftj ^  ^  %  

^  aifjff % fl!^ 5  ® ?i]^ ftair I 
aTTT a r ^  TTTfjff % ^«mF^ «R^ W 
«rm ?ft ^  I ,  ^fiR . arrr^f ^  
fiT ?rt«TT a n m  TTTTT f  I 8in% 
3?TT 3fff^ 5l^qftw ^  3RTT Jlf, 
^am:, <151^ aftr «in^ f  i
PnRft it^nyrr afh 7 f ^
+ <• <JfW aJUin'T ^  33TT T7^ 'i5» ^
aiY?: wi1%  jmrlf «Ft ^  if  
f  I arrr ^  ^  f ' ? (jHur ?ft

w r $  'F^, arodl4K *P̂  afk ?»t ?ft ftrr
% ^  ?RT ^  «tH«i T%Rt ^  aflT 
f*nft T t ^  ^  iHF 4?it »rf>? 
w f f  ^  stftt ^  afh: ^  ?r >rft4t % 
^  if' arrar f* i ain> 
^  ir? rTT? r̂ #iTr 5i^ 
am  fT  <R w  ^n:? ?y f^  ?y»rR' i 
(Interruption)

’ft’o q«To Tunih* (sh^n^T—  
Tfe^r— ai-j^Pid m f w )  : g i f t ’s# 
^  *fhPT ferr ^TR I

Mr, Chairman: Order, order. I do
not quite understand Hindi, but I do 
hope the hon. Member is Iceeping to 
the subject and addressing the Chair 
and not another Member of the House.

«r> anr® 1»T«r: *rrt5t
^ijSdi f  arrr ^jnmr
% ^  #  *1̂  TT f̂ R> 9 ^  I anr 
*f a m ' *TM*ft<l iH t 5ft %• Ji^
n̂r?5TT ff f^  srrr a m  e5?ifm «n1h H  

^  f ^ '  ^  ^  eft 3 ^  HTO ?fk
IT? garr if fv  s r r m  #  

w  t  ? »PiT ^ fti n v f •
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r̂rTo t t«  ftw ]

efr F ,'f #  <rrftr<ft ^ f % i r  «n ^
ifrtTT ^  a f t ^  ^  ’T V # ’# ?  T T

»nTT f ^ w r  i  ^ R P P t  q t ^ -
<̂ vrfi4*ĵ Tcq f , Rroif

nifntet, sftr ^  ^ i
• M f l f d  <ffT J T O  ^ f l T  ^
T C H i ^ d  f t r f t w  ^  I »i «i «tflfd
^  ' J j f  > n f  T T  «FT*T T r f e ^  f^TPTT
^  i f  < n i n ^
«PT ^  < n r « ^  ^  apT ^y  5 5 R  T T  f m

t  ajk «n€f ^  «nrf^ jri#  %
fTTT ’5rr*T *1̂  ^  V T T  ^  ft>  3 f t
M lP rt^fl « R T f | ,  W 'R ^ f 5 f T T f J j f H T
5W  jStr CK.5 ^  VX <,5̂1 5 *T̂

^  Fvhff ^  TTif^ ^  Tfr’TO ’ft 
T T  T ? r  t  JTT 3 | t  ^  a r R S

^  I ^  ftr^TTST 

S T J  ^?T5TT 5 %  ^  >1?  ^  W f
f r  a f t  M iP w ^  ^  «TT

»nfriT TT^ t  ^  i<TH l̂O 
^ r  ^  'T T  a n i ^  t  ^  ’’^ 'f  I * n ^
? * r  ^  t  f r  i F T ^  a fV r  ? f t

a f t r  v w n r  ^ 1̂5
3 R ^  * f *1̂  a n  f  i a i n r  ^

^ fr  ^  ^ 1(5^  ?>?r ^
#  3 j n r  a f i T  ^ x f f  y t  ^ u r^ :

a f l r  a n i r w  ' r i  f w  w f r l f  i f  ^
T P T  %  3 |T T  ^ « T T  € t  ^  i j t  » r f  t ,  
* r i  ^  ^  a f k  ^  n « T f
^  ?f»T* 3 lt§ I ?1T JT?t ' R

*̂irT
wi < i f k  v n r  ^  ’ f t

\ ^TPT ^  H i P i r c ^
>FT J I ?  ^  !Tr?TT t  f t ?  ^  JT ?  f v  

3 f t  < ^ f 4 tv j ^ f r < r  ^  *j 0̂ ?TT5 ■d'i5>4

T T  T T S f t  t  g i’ t ’A

« ^ r M t  'T T  W F t  ^  ^ m r < r  ^  i 4 '

( D t v t l o p m e n t  a n d  R eouIa>
tiow) Amendment B ill .

4*71

VTw ^w?rr {j fip ^
Tftrw ^  qrfWt a m  t̂ r̂an

> | f t l  ? > T T ^  ^  « T T f ^  W T

" ft  ? w % s T  ^ s R T r  i^ ^n riT

^  ’Tff I ^  ̂
T  fV a ' 3m 5?:?TTW  3ft s n r * r  f i r P ry n :

t  iff!!#  #ftriT >prff#J ^  
tfrr ^ T # i T  w r fir  t t  mx

’ T | f ,  ^  ?nft PT5rrJT?ft i f T f  vftK 
W TT*T V T?T ^  I

Pandit D. N. Tlwary (Saran South): 
On a point of order. How Is it relevant 
to this BiUT

an^o * t o  : A' spffTT

jf  f r  < r « R  ?rrT w  f ’ T^r ^  ^  *F ^ $ ? ft

v t  T W  T f t  ?*' 5fr iT5 f%?r

i  I

WTo ( T T T ? r j T - W ^
*mt5T— T f^ — TTiĴ jffRT JnffliTi) : 4

^ o  q *T o  T n w t ^ l  : JJW

v n r f t i r  ^ R F T  ^  w r e r f f  t t  3r?rT^ v  

M  2TTT ftr̂ nrr i ■
Mr. Chairman: Again. I would ap

peal to the hon. Member to keep to 
the subject. I do not quite under
stand Hindi well. The hon. Member 
should not waste any time in speak
ing on other matters outside the Bill.

Shrl B. D. Misra: Madam, as you
do not understand Hindi, 1 shall speak 
in l^glish. Government consists of 
two parts. One is the policy-makinf? 
part. That is the elected portion of 
the Government and consists of Minis
ters. The other portion is the exe
cutive that consists of the permanent 
civil servants. It is the duty of the 
policy making part to see that the 
other portion of the Government faith
fully carries out the policy laid down 
by it and implements the schemes 
that are framed. Here, I submit to 
the hon. Minister that he must see 
that the executive believes in the 
policy which he wants it to follow 
and that it carries out that policy.

• From the beginning. I m  seeing not
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« f t  9(JK<> * 0  n » T f r  '
W ^  f , W ’T ^  I

'flti VFT »̂T VW

^ n iT  «FT *T ^  f«P | | m O  

^  «f^ ^  *1^  t  
* h 4 4 c  ^?W!T

a single clerk or Secretary or any 
other person in the Government......

Mr. ChairmaB: Policy-making and
things of that kind, I am afraid, do 
not come under this particular Bill. 
I would beg of him to stick to matters 
concerning the Bill.

•fto ^5To TTlNhH : *PTT

*T ?T“i"il JT ? ^  ^

ORTSf ?T?»T f»T5PTT I

Mr. Chalnnan: The hon. Member has 
not finished his speech yet. He may 
continue

arnco f iro  : fiRT ^

R m R r# ^  it ,  ^  ^  aft 4 < ? tt

^  arrWPTT if I fiRT #  t R T  

*TW 5nr 5TW >pft

«fV fsff 5TM #  5JTKT JTTf?T?rar 

r r m r #  ^  ^ q r  >pnf ̂  i

fir f ^ R T C  #  3ft f̂WtlT ^ « ft

^  ^  ^  ^  Wff̂ rriTT ftp v iW T ^

^  i f  f? r  ^  Jnrt»T y i r r

« T T  JT? ? IT*fr*T > ft W F ’ TJft f«f> a ft V r O S l ^

?  ^JVt»T ^  V  ^

f ', ^  iT^ ?rni^ ^

^  jft  >raT Pi> 3ft p r r t

^  ^  i ,  "PTt'ir

^pihc^ t> ^  *TT ’’ft f*nr *nBrT 
*rtr f>rrtV ^  W5IT ^  ftir 5*iTt 

^  ^  ^ i f t n  w  ^  5T ^  

*Ti5 ftr^r jt  f n v T

Tr#»TT I

« i :f t  !T ? t  f»if ^

^  «T>T *T̂  T*]̂

^  arn r i J t f t  ’ j i r f r ^ r  ^

* r r r  ^ t t  v t  P t ’tttw  vk ^ r t w r c  

» n p f » T i  v t  # t |  t ......................

«ft «fto ifiio tr^nftar : ■̂ ’r i  ^  

^3Wt>r ^  f? T^  ?ft «5S{ ^ I f ^ ,  W f T  i f t  
^ t » n n  I ■

^^  0  5  ^  '4l|i T̂TT ^  ^

^ ft ^  t  ^  ^  « rf7  ?  

^  <ftr 3PT «[rrfiT?r M  

^  I ffT*r ^  wt'T ^f%»T ^  ^  w t P t ^  

ftfJTT *PTT i  I ?»Tr^ f lIH llf tn  « f ^

^  JT? ^ 1 “ « ff  I * T T  5T3T !T ^

OTt»T « f#  s f f

^  s p ^  ^ f r r  ^  f t  ft> 5 ( f  ^  '( f3 rT %  f j w l ’

? R ?  S|ft Sf ^  f t r  ^  ^  ?TTWH

»f f i r ^  i f t r  ^  ^  ^fPT f t  s r n r  i f> r

5ft *pr*r « m T  t  f s w  fJT T t

^  ^  g w t* r « f^  s fh :  ^ f?w TfT*rt i

»Tf> ^¥Tft>5r ^  f«P ari'T  ^  v t f t i w

v t !  ft>' f » n f t  > n r f # e  i? f

inftflT »TT STTIT f«P ? R T K  jpTT^

gVt>T ^  <1 '<^ TT?TT i m p f t  »
t  f f i f t r  ^  n ft 7 T  » m ? r  « f t r  

^  KnT^fr ^  iT f ? n ? f t^  ?  ^

i f t  ^  *PT ^  JTiTT f f m n r

ffifV ' ^ i ^ s f t  v F ^ [ift v r  

f*TTt ? f t ^  ^  q^ r?r> r< T P n :

$ ? r  ¥ t  ’T ^ W t ^  *TTO ^  * f t r  ? fW f 

^  f r « r a  « n #  | t  i
1

if t .  ti»To Tra«jNi : f f f  s5t

V  w r t  ^  ^  » r f  ^  Pii

^ i r t  «rrt ^ v t> r  ^  #P if»r, f t 'T  ^fV<T

i f f ! ^ ' W f  #  v i W f  ¥ t  i r j f i l l f W I ' I  ^
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[ «ft'fto tr̂ To TT̂ Psft̂ T ]

‘ 4 ’ T̂PTFT «rr ?fk
^  VTT w «FnA irtipTiT fv̂ rr I 
’f'^^ rr f , ftf #  r̂rrnr
^  vtm rtfev  tfifrar 'ir
5TT f  0 T  ftra JPPTT ^ ^  ^  ^  

t  ^  W I T  t  f » T R  ^  
^ ^  ^  ?ft ^  ^  I
5*rrt ^  <T=? f̂fJT iftanTT *pf

j f  <if^i viHsx. ^  T̂̂ ra' ^
I 5w 5PP T̂TT »rm'5i fNHr

^  ^  ^  «PtvnxOT 'T^
^ N l  ? * r  * i h H ^  9 'B H
^  ? 5nr Tfft 4' f>?rerr f  ?ft t̂pt ^  
^  f  Fsp 'T r e f  #  ? t 5 r  T ^ r  t  < 
W 5PJ^ T R  5 T T ^  ^  ^ T  f«P « T ^  ^  ^
»T cfr iT̂  f̂sTJTr »nr4»Tff |
*p wrr w ?TT|r'ir i  i A'

r̂riT'jff ^  ftr^n; f  i wPf t̂
5T » f rfc rr  I  f t p  3 f t  jt^  sp  = < nnT  f ,  >t? r

flVr ^  ^ ^  ?r?
^  sxnr<V ^  ^  ffr?T5Tr 1 

 ̂^ o  ̂  VrtY ®PT T̂ MM
w  I 5 * r r T  n ?? r^ rT  ^
?1=TT^'*'2 ?  f3T?rJTT f tp  ^  I IT' ^  T
^  f ^ 5 r r e  ! T ^  <TT Wt̂  i  I 

* n ( m  f t  ?TJTr wftfTiT ^ * T ? T  ?r??rT  ^
’ rnn I ftr^ ^  f?r  ̂ fqr jt̂  5*nx

^  t  • ^  ’>0 »TT«fV 3 f t  ^ r
1TT«PT SfT*?T «TT f » T r ^  ?TS!?f T T lf  W
sf?r sp T T ^  « f  I # f% 5 T  ^  f i r r T  m f  3f t  

»Thsft 3 f t  ’THT f  ̂  'T f f T #  f
AT? » « f t j f l f  ^  i  f t p

•«^ f»TTTT v n r  ? r f t  '<1̂  ? W 3 t  i % r t  
j ( t 4 * t t  ? f t  ftfr  ^  ^  «P*r 3 f t  B j r i  ^  

zfsnr, ^  f̂%iT, ^  ̂ ftnr snf^ 
^  ^»(r T  O T t r r  ^  « f t? :  f W $ r  > r f t -

 ̂ w s f t f ^ f U n r o r  1 afr

tion) Amendment B ill

- ^  ^rrf's^w i  ^  ^ i f t
^’TT ft) ^

^̂ *nX “tiMi •ii'fli l̂
<f ?rr # #  t .  s f t r  ^ T '2 : f  « r k  3 ft 

5p H  5T^ ^ ^
ft5T?n: -̂rr =fTf^ fv  ^
i^Pfifsirr?? ^  ?ftT 'dtfi^r ^ s ff ^  ^r^R^rr 

«p^ I ?n«T w  ^  €  JT? ^  «rr?!TT 
f V  ^  ^rr^"
#  ?T?rT5T « p w  ^ r r f ^  1 3nr ? w  

^  ^ » r  w  )̂gy rP<m v  
^ira T T  9 T  5T^ s i ^  ?w  ? w  
»r (t?  ?ft»ff ^  ^“t f  i R ? ' ? r ^  ^  
^r^«ft I ?Tnr ^  f^ f? T T  ^rnpr
^  zT zi  ?rr?? I  « r k  ^  ? fW f ^

«Pt n f t f f  ^"t I K ?  ? T  ? K 5  #  ^ T s f t  I 
iT f  i r f t  5rr<T'Tr ^  1 m s r  *r r a *ft
sfit ?> T> J  * T ¥ f T t  ftr?T5ft 5  1 < n iT
g-^r ?> ^T!T t̂' at m 'T  =5rrr s t r t  ^  
5ft i T f t ^  T̂ w rs  5721 ?> 3TT^ f

s ftr  ^ '^  #  5.!( f t  C  •
JTT^: T f T  g jti  ^"t? ^3 ft> r^? «ft ^ t

t % €  T T  ?ft ??T ^  #  5Tf
^ft T  m f t r v  ■

»n  ^  ^  ^  ^  ?ft»PT
^  t  I STT3T ^  3ft
f  t  # T s f ^  ^ M r  ^  F^ w  t  • 
5 r f^ T  jfr T d ?  ?Tt^ “.TiT-Ttsft 5ft»T f  

F^t t  ^"t? aste ^ s ff ®Pt 5 f  
n ^ p fR ^  ^  ^ T r? r #  w n ? r $  ?ft

t  J T T ^ T S  i t  7Tr»f ?^»rr srVt 
spr Tift ^  ^  Fira ’ 3 r r ^  1
« n f t  ^  r??r ^ * t ^ t  ^  5TT T ? r  I ,  
» n i T  ^  ^  w « ! R r  | t i f  ?ft #■
^3|i»IT I # f ^  5 1 ^  T t5 !^  *PT
5TO5W XTf t  ^  'T t  ?5?r «IfT
ihiT^ w
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^  ^rrwt ^  ^  ■

i ? i T 3 r ^  

i^#*T «pfT^ft ^ e r  sp>»Tift 3ft 
vif f  t  cT ^fTTOT ^35Rft
C  * r ^  i  I * f  IT?

g  f t f  3ft 5 » n i  ^5T ^  ?r«%

3 ft.w » rt «pr sFT»T ^  ? f R f t  #
^  ^  5 rn r ftJTT i »it«ft sft

*in' «iT fip ^  ^  ^3wt»r
^ t ^  ^rP^flf ?ftT ^  ^  ’P n r  >

JTftsr 5ft»ff f?r wf(̂  fjT5pft i
^ ■ ? f t T ? # » T f ^ 3 f t T  n T « r iT #  « n i  vr̂  
?irnT  ^  <(1X7 ?> m r  |

w p p ^  i f  grriT^r f  «fTr ^ r ? f  i
« T q r  XTPT i  ft? ?>5r Hft ^ f c T  ?>
!ft  <rr<T « f«ff ^  5 n :^

^5Tr ?>rr i

? T«TrrTt w r T  # f T r v ? :  ^  
f 3  f t ^ i T  «frr ?r»T!T ?  f T i f f  ?r t

A <rrT 1 ft  T T f?  i f f  f i »rrT  ^
3 T r? r r̂»T«T ^ z f f f v
#  ?IT5 sr^ ^  cw

^  ^nr^T f p n  ’ t t  i

' ^jiT T f ' f t ? ^  fsp w  
3ft ? t  rr̂  ?rar5Tf?r t  ^
'prT 'f TiTrT^rT ^  ^>T »nr?r

*T 5TPf ^  V t fS T T  I»

?*rR f ^
VT ^cT^rht i ,  ^  ^ irttsrr«f5TT

t  ft? IT‘?ft T̂̂ tfTT ^  fv  ift ^

? , % r^  5  ^  ^  ^r^rpwr

^  r̂^ft ’5r^Ff  ̂ i 4' ys[ % 
^  ’̂ TTT ^  PfT f v f e f n r r  f  I

^  ^[yprr jf ^ in x  ^  ^  ^  ^

VTfT j  I T | W t ' ^ T ? T T ^

^t?r ^  v tf s p T  I

^rT ^JT 5tqT tJ«F?T T ^

^ r r f ^  I ’jrn r if?t ^ft w>r ?piW 

^  ^  ^  ?rrfo 1 ^ 0  

if iP t)^ ^ ^  I ^ ^ * ^ T ^ f t ^ ^

^  ^  f  I ^  i ^ T  ^  f t r f ^ ^ T J r
t̂‘ ^  ^  «ftr ^  ^  ^  ^

f̂ f̂ TT 5   ̂ ^  ^  WT
5>ar Pf $5m f i|?r tFt^ ^  w t  ^  i

Mr. Chairman: Mr. Gurupada*
swamy. May I remind the hon. Mem
ber that I propose calling the hon. 
Minister to reply at 12-45, and I would 
like to give an opportunity to one 
more Member, if possible. '

Shrl M. S. Gunipadaswamy (My
sore): I do not have sufficient time 
to explain all those points and there
fore I shall put all the points as brief
ly as possible.

To me this Bill seems to give a«  ̂
new lease of life to private enter
prise, According to the provisions 
of the Bill, if in an industry there is 
a fall in the level of production or • 
in the quality of production and It 
is not managed well, then Govern
ment may propose to take over its 
management and protect it from col
lapse. So it is a sort of protection 
given by Government, indirectly, 
against the collapse of private enter
prise. I do not want that industry ✓* 
should collapse simply because it is 
managed by private enterprise. But '
I must see through the ultimate pur
pose for which this Bill has been 
brought before the House. Some of 
the Members like Mr. Tulsidas Kila- 
chand are feeling nervous about the 
Bill. But my advice is that they 
need not be nervous. because this 
Bill is intended to support and safe
guard private enterprise. {An Hon, 
Member: How?) If you care to read 
the provisions of the Bill you will 
understand that when an industry 
is taken over by Government for 
management for a period of time, it 
is intended to be returned back to 
original owners after the industry is 
put on a sound basis. That is. it will 
be managed by the Government for 
Rome time to put it on a sound basis. 
Then it will be returned to the former 
owners. That is the intention of the 
Bill. So I say this Bill confers a new 
leaee of Ule on piivcte enterpdee. ^
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It safeguards the continuation of pri
vate capitalism in India. Definitely 
it is not a measure taken towards 
nationalisation. The hon. Minister in 
his speech said that this is not a 
method of nationalisation at all. I 
agree with him. But on the coatrary 
I say this is a move against nationali
sation of industries. So this Bill has 
a different purpose altogether, that 
is. to break the back o f' nationalisa
tion. No Member has pointed out 
that the Bill has got this purpose. 
So  I want to bring home to the hon. 
Members that this Bill is definitely 
meant to safeguard private enter- 
pilse in the land and it is definitely 

, against nationalisation.

^  We know the policy of the Gov
ernment of India. It is nothing but 
a Jumble of nonsense. We do not 
know where we are about the indus
trial policy. He often refers to the 
policy statement of 1948. It is as 
much confused as the recent policy 
advocated by the hon. Minister him
self. It is not very clear; it is muddled, 
confused and in this confusion we do 
not know where we stand and we do 
not know whether this Government is 
driven with a social ideal, and with 
a social purpose. I feel that the 
Minister and the entire Ministry are 
suffering from some sort of a hiccup 
of social obscurantism and there is 
no social ideal visible on the part of 
the Commerce and Industry Ministry. 
5^0 this Bill just reflects the confused 
«tate of affairs which is prevalent in 
the industrial set-up of India.

Now I will draw the attention of 
the hon. Minister to one or two other 
points. They are very Important in 
my view. In England there is a 
Board of Trade. The Board, of Trade 
is a suoreme body and the President 
of the Board of Trade is a Member 
of the Government and that Board of 
Trade supervises the entire indus
trial machinery of England. The 
Board is independent and there is no 
interference from anybody. So the 
Board is given enormous oooortunity 
to intervene and regulate any indus
try. If the industry is not running 
well, if there is mismanagement, then 
the Board of Trader of its own tc- 
cord. and without taking the advice 
of any intermediary body, can take 
over that concern itself. That me
thod is better than the method that 
is advocated here. Here the proce
dure Is rather cumbrous. First of all, 
the Government have to intimate to 
the Council to enauire whether a par- 
^cular industry is running well or 
not. After aufllclmit investigation by

 ̂ a board appointed by the Govern
ment, it mjiy then take action. This 
will take a lot of time and there wlJl 
be a lot of delay in the process. 
This procedure is not very advisa
ble, in the circumstances. I would ra
ther advocate that the Briti.sh method 
might be followed in this matter. 
That would imorove the Bill greatly. 
I may also point out that in England 
if a sufficient number of shareholders 
of a company write to the Govern
ment that that company is not run
ning well, then the entire company 
may be taken over by the Govern
ment directiy without the advice of 
any intermediary bodv.
[M r . D e p u t y - S pea k er  in  the Chair.]

There is also a provision in section 
169 of the British Companies Act 
that criminal prosecution may be 
launched against any company whose 
affairs are bad. This will keep the 
company on the alert and they will 
try to manage the affairs well. Here 
.such a provision is very necessary. 
It may look very punitive: but really 
it is not so punitive because it will 
make the industrialists know their 
real responsibilities and compel them 
to take action necessary to run the 
industry well. These measures are 
important. The Select Committee 
may go into the whole question and 
think of a different procedure_ alto
gether. They may try to adopt the 
procedure that is followed in England.

‘There is a provision in the Bill that 
after a particular industry is taken 
over by the* Government, for manage
ment. it will be returned back to the 
owners later. On that ground, I 
said previously that this would give 
a fresh lease of life to private enter
prise. If an industry is not caoable 
of standing on its own legs, if the 
owners do not run an industry on 
sound and proper lines, and if that 
industry is taken over by the Govern
ment, it should be taken over once 
for all by the Government and na- 
tionalistd. There is no point in re
turning it back to the capitalists, after 
spending government money and ener
gy in putting it on a sound basis. We 
do not want the industries taken 
over by the Government to be re
turned to the original owners. They 
should be socialised. That only 
would assure the country with a 
steady development in industrialisa-

* tion on correct and progressive lines.
v/ In conclusion, I say that the Gov
ernment should adopt a very bold 
policy in this matter. They should 
think of applying this Bill in a more 
effective manner. After the opera- 

^tion of the Act for one year, I have
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come to the conclusion that the Gov>  ̂
ernment is not capable of implemen
ting the provisions of the Act. Though 
the Act has conferred enormous 
powers on the Government, they are 
mcapable of using these powers again
st the reactionary industrialists. 
Therefore, merely granting more 
powers does not in any way ensure 
steady industrial development of the 
country. What is necessary is effec
tive action, bold action and action 
with vision. After passing this amen
ding Bill with suitable amendments 
as suggested by me, Government may 
think of more effective action with 
a view to develop the industrial or
ganisation of the country on proper, 
sound and scientific lines.
, Shri T. T. Krishnamachari: Be- *
fore I proceed to reply to the debate,
I have one request to make of you 
and the House, viz., that to the 
Members of the Select Committee, 
the following two names may be add
ed; '

(1) Shrimati Anasuyabai Kale.
(2 ) Shri Paidi Lakshmayya.

I hope the House will agree to this.
With regard to the general debate, 

eleven hon. Members have spoken.
I think it will be conceded that the 
debate proceeded ^on a very high 
level which I think is only right and 
proper when dealing with a subject • 
of this nature. We have had the v 
benefit of the advice of hon. Members 
who have exercised considerable 
amount of thought on this matter, 
and I particularly single out the 
speech made by the illustrious prede^ 
cessor of mine in this office. Dr. 
Syama Prasad Mookerjee, who gave 
me very powerful support.

I shall first deal with some of the 
points that he has raised. It is very 
heartening for me to feel that, after 
all, I am only following in the trial 
blazed by him. As I was a Member 
of this House at the time when this 
Bill was introduced I felt very strong
ly that the hon. MemJ^er ^h o  was 
then in charge of the Bill had adopted 
the correH attitude, and it gives me 
a certain amount of pleasure that it 
has come back where he began......... ^

Shri Alffu Rai Shastri: Take him '
to your Benches.

Shri T. T. Krishnamacharl: He will 
come in good time. Why hustle.
............. and that the changes which
he had in mind have now been for-, 
mally proposed to this House. *

One point that hon. Dr. Mookerjee w* 
made which I would like to touch. 
He said that it might be necessary 
for us to consider &e establishment 
Qt some kind of body—he called it

an Industrial Management Corpora-%
tion—to take over the management 
of some of these industrial units which 
we feel should be dealt with under 
the provisions of this particular 
amending Bill. And he also very 
rightly stressed on the need for ac
quiring adequate finance for this body.
I must acknowledge that my thoughts 
have been running in this direction 
for some time past, and I have been 
discussing this question of creatini; 
some body which would be analogous 
to what is called a Court of Wards in 
the States when they have to deal 
with landed estates. That is. either 
during the time of the minority of 
an estate or the Imbecility of the 
owner..........

Dr. S. P. Mookerjee: Or lunacy! ^
Shri T. T. Krishnamachari: Imbe

cility covers multitudes of other 
things as well.
...... Government takes over and
manages the estate and ultimately 
hands it over to the parties, to the 
rightful owners. I felt that proba
bly we would have to have some 
such body. I am asklnfr various oeo.. 
pie who are in the know of matters 
like this to examine this point. At 
the same time, if I had probably 
brought forward a suggestion of this 
nature, the scare would have been 
all the greater that not merely do I 
propose to take over these industries, 
but I have also got a regular me
chanism for keeping these Industries 
within my fold. So, perhaps, if my 
present proposals take shape. I may 
bring it up to this House on a later 
occasion. It would be necessary un
doubtedly since our resources are ex
tremely meagre that we cannot afford 
to allow any portion of It to be 
wasted, and that is where I value very 
great!«y the advice that has come 
from hon. Dr. Mookerjee. w-

Another point that he mentioned 
was about changes in the manage
ment. If a particular managing 
agent or a managing agency firm or 
managing director did not act pro
perly, why penalise the shareholders? 
And what should we do about it? 
This is not a question which exactly 
fall3 within the four corners of this 
measure, though the Commerce and 
Industry Ministry is vitally interested 
in safeguarding the interests of share
holders in any concern. How we pro
pose to deal with tnis subject is by 
means of the Indian Companies Act.
At the moment, the Act is undergoing 
revision very rapidly, and pfoposals 
are being considered for revising the 
Act. I have also been taken into 
confidence by the people who are 
working on this scheme. A provision 
like this exists in the U K. Act, and Iv
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[Shri T. T. Krishnamachari]
'^do hope that when the proposal final

ly emerges in the shape of a Bill, we 
would have a provision of the nature 
Indicated by my hon. friend Dr. Syama 

^  Prasad Mookerjee.

^  One question he asked was whether 
’we did consult the Industries Advisory 
Council. Well, I must say that in 
these matters, particularly when Gov
ernment are taking over a lot of 
powers on themselves, when most of 
these bodies become purely advisory, 
the onus in regard to making use of 
these bodies properly and to allow 
them to develop a sense of responsibi
lity, is very great, so far as Govern
ment are concerned. I am very 
deeply conscious of this responsibility, 
and though technically these bodies 
are advisory, I try within the powers 
that I have at my disposal to take 
them very seriously. Actually if any 
advice they give is not palatable, we 
try to argue it out and see if we can
not arrive at some kind of settlement. 
That is why, in regard to this sub
committee of the Industries Advisory 
Council to scrutinise licensing, I have 
made them more or less an advisory 
body in regard to appellate matters, 
and I am rather proud to tell the 
House that in regard to the scrutiny 
made by that body, during the first 
period, the two matters in which the 
Government differed from the Licens
ing Committee were referred to them, 
and I did not seek to exercise my dis
cretion in the matter. Two appeals 
oame to me. and Government thought 
that they must be referred to the sub
committee of the Industries Advisory 
Council. On one of them, they felt 
that the Licensing Committee was 
rlgt^t, and on another they felt that 
they were wrone, and the Government 
have accented their recommendations 
in toto. It is the intention of the 
Government as far as possible to cive 
these advisory bodies a proper place 
in the structure of the particular en- 

^  actment within which ihe^ operate.

• T have here two communications 'ad
dressed to the Industries Advisory 
Council. One is dated, the 2 1st 
October 1952. and there we are told 
in  regard to the Bill which I had first 
introduced and then withdrawn, that 
there is a general measure of support 
for that. The second one was sent on 
the 12th March 1953. Unfortunately 
here, the suooort is not very ;zeneral. 
1 have had six communications out of 
which 'one wholeheartedly supports the 
nroDOsal. while in other comminiica- 
tions, the oarticular member expresses 
his dissent in di/l’erent degrees, and 
the emphasis is also different In 

*9ome cases, as I stated before, the

f '

, nresident of the Federation has been 
fairly categorical, and the individual 
members have been a little more 
oolitic, and of course, all of them ex

' nress the hope ultimately that the 
' Government would not damage the 

climate that now exists in regard to 
the relationship between Government 
and private entororise. I think I have 
more or less dealt with all the points 
raised by Dr. Syama Prasad Mooker- 
Jee.

Dr. S.,P. Mookerjee: What about the 
minimum of Rs. one lakh?

Shri T. T. Krishnamachari: That
question, as I said, will be dealt with 
by this exemption provision. Very 
Dossibly, we may probably stick to a 
minimum of Rs. unp lakh of the total 
anv)unt of capital employed; whether 
it is block capital or share capital or 
reserves, if the total is about a lakh 
of rupees, very possibly, we need not 
interfere in those institutions. The 
amount of labour employed is also a 
condition to be ffonsidered. It may be 
that a highly mechanised industry 
may produce goods of the value of 
lakhs nnd lakhs of rupees, but employ 
only ten people. That is a possibtli- 
tv the.«̂ r̂  days. So. we have to frame 
the rules with an eye on changing it 
subsequently if we find that it is not 
workable. But I shall bear in mind 
this fact and we shall not rooe in very 
r,mall indu.stries partly because as the 
hon. Member himself pointed out. the 
administrative responsibility will be 
very great, and I would not like ô 
extend the area of my resDonsibility. 

 ̂ at any rate, at the present moment.
Now. 1 shall come to my hon. friend, 

the acting Leader of the Communist 
Party—I am sorry I see him going 
away.

Shri Bansal: He has come oack.
Shri T. T. Krishnamachari: I wish

to refer to his speecn. •
Shri H. N. Mukerjee: May I assured 

the hon. Minister that it is not because 
I want to s^ow him any discourtesy

^  that I am agoing away. Actually I^
• had communicated to the Deputy- 

Speaker that 1 have an unavoidable 
appointment and have to be away 
exactly at this point of time.

Mr. Deputy-Speaker: Yes. I Just
 ̂ received a communication.

^ Shri T. T. Krishnamachari: Very
well, Sir, I understand it. I would like 
to say that I do not at all resent any
thing that he said. I do maintain 
that the oblectives that we have in 
mind are the same; there is no differ-

• pnce so far as that i? concerne4. IX
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merely a matter of method. On the* 
inettKxlii. wc cUCfer—and w  
difler. And if he says that he dU- 
appointe<i with spwcn. well. I
am not disappointed that hf is d is^ -  
polnted; because I did 
m a n n e r  in which I a p p r o a c h e d  this 
subject would cause a  ceriaiu nmouiil 
of disappoii.Uiieiii m the mmds ot 
those hon. Members wno probably lelt 
that after all. this Minister is commg 
into .his senses and acting in the cor
rect way and is .showing some grit; 
then they And that when I seek to ex- . 
plain my point of view they are r.atu- ,  
rally disappointed.

Excepting on this question of natio- 
naUsation. t do not think I can really 
take pxrention to anything tiiat ne 
said. The onlv difference there is 
thi.s I nm not r-oing into this aues- 
tiT)n of nationalisation: it may be
Rood or It mav be L nd—it is not a mat
ter which I am dls< usslniBr now lor the 
time beintJ, But probably, as a mem-* 
ber of the Goveminont which stands 
committed to a Bill which has Jb^n 
flient by tbis House to n Select 
mittee lor purpose.> oi nationalisation 
of one type of industry, I cannot say 
that I am against or we are against - 
nationalisation. We are not. But 
the question is i.he time, the type or 
industries to be nationalised, the pace 
ai which nationalisation i$ to be carri
ed on and what are the objectiws of 
naUonalisation.. Ultimately if th e ^  
objective' are common between the • 
hon Member and myself, those objec
tives cannot be subserved by the 
methods that we follow. After aU, 
nationalisation is a means to an end; 
it id not the end in itself. The merf  ̂
fact that we rreate a bureaucratic 
machinery 1o manage industrial con
cerns instead of tb^ nf»rhiner>^ thfit 
is now managmg ii aoes not mean 
anything. That which is being con
trolled by proprietory capitalists can 
be adjusted in a different way. Here 
the Government .seeks to control Indus
trie:} probably a little more rigorously 
where proprietory capital comes In.
In fain, mv own point of view would v  
be that in the case of an industrial 
concern whirh is managed ; by a non
proprietory agent, who is only a p»n’d 
man of the shareholders. I do not see 
why 1 should nationalise it at all. Be- /  
cause after all, the shares—if th^ hold
ing is broad-based—are invested by 
the common man and it is fram the 
common man that we seek our capital 
for future expansion. So it is merely 
a matter of semantics rather than oney 
of substance, in my view.

Many suggestions that the hon. the » 
acting Leader of the Communist Party 
made are, I feel, suggestions to which .

80 PSD. "
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I cannot tak* any exception. He has> 
referred to the experiment made in 
China In regard to j*
industries. It is “
want to understand—how it is oeing 
S .  It ^ s n o t  mean that we ^ ce p t 
the methods that are b ^ g  followed 
thero. butin rc^^rd to naUonahsed lu- 
dustries-and they form f  
entire scheme of industries m this 
( ountry-w e would like to know what 
is being done in China. I am not 
allergic to any experiments ai^
carried out either In China or m Sovi^ 
Russia. I might confess that ine 
only thing that 1 found reason to oe 
surprised at was that with my own 
knowledge of Karl Marx’s 
perhaps very nearly two <iecades old 
and I have not had the time to 
my memory—I thought my hon. 
was running counter to the spirit or 
Karl Marx’s ideas. Kaii Marx 
thought that the end of capitalii^n. 
must be progressive the smaller units, 
being swallowed by the bigger ones and 
the bigger being liquidated in the end. 
Ultimately our aim will a^p be the 
same if we have the m o u th  big enough 
to swallow and a capacity to digest n 
This is m y  chief fear today. I am not 
quite sure. .
1 P.M.

My hon. friend Mr. Gurupadaswamy' 
said something about Gowrnment,, 
about which I wish to deal before I 
resume my seat. It may ̂  that it is-' 
not so much of confused thinking but • 
want of capacity to digest what we 
would like to swallow. That is our 
chief trouble. The hon. Meml^r also 
mentioned the question of Caltex. I 
think that all that the Government 
can say about these refineries^ and the 
arrangements that we have with thwe 
refineries is that they are Imown tp the 
public. We have nothing to hide; 
if any concession is being given, it is 
being given with open eyes. We f ^  
that in the interests of the country 
those concessions should be given. ^

One other matter that the hon. Mem- ^ 
ber mentioned was in regard to a simi
lar provision for taking over tea 
estates. I do * remember that tbls 
question was raised by the hon. Mem
ber in the Select Committee and t 
think the proper time for me to ^ a l  
with that subject is when, the Ten 
Bill comes up before the Hou^. i 
have promised the Members of t ^  
Select Conunittee that I shaU haw  ibe 
question examined, and I thmk. I sbaU^ 
deal with it at that time.

My hon. friend Mr. ^ n d u b h a i -  
Desai also joined issue ,with me In a 
manner more or l^ s  amilar to t ^ t  
ot the method adopted by the h o n ^ ^  
Hlren Mukerjee. *J|f
on the defensive. Well, I think It has
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become a habit so far as I am con
cerned. I am always on the defensive 
and even when 1 can be on the oft’en- 
sive—perhaps habit is stronger even 
than intelli^eiice—habit ultimately 
<>vercomei; my ruitural inclinaliun to 
be a little on the offensive. le n  
months of ufflce has sobered me clown 
to a con.siderable extent and I think 
discretion is the better part of valour.

^  The big gun for the vested interests 
—if I may use that word in the purely 
generic sense—Mr Tulsidas Kilachand 
spoke and I was almost afraid that 
he might .support the Bill; because, 
Ihon my hon. friend the acting Tjeader 
of the Communist Party will say there 
is collusion between the capitalists and 
the Government. I was relieved when 
I found th:\r he was not going to give 
me any support, nny quarter at all. 

 ̂ Well, it is a tangled web. As 1 i âid, I 
' am a very prosaic oerson. I hardly 

know any poetry. Even when I had 
to learn poetry, I cur.sod m3^elf. Of 
course, Uie is a tangled scheme and I 
wish the capitalists will tell us how to 
unravel this scheme and......

P ro t n . O. Sharnia (Hoshiarpur): 
What was the poetry which be read 
and for which he had to curse him
self? Were they prescribed for any 
examination for which he appear^? I 
do not like to hear that about all lundu 
of poetry.

Shri T. T. Krishnamachari: WelL
Sir, from Edmund Spen.ser to Swin- 
burn 1 am afraid I did not like any 
one of them.

Shrimatl Renu Cbakmvartty:
Chaucer?

Not

Mr. Depnty-Speaker: Commerce is
nriore prosaic than poetic.

Shri T. T. Krishnamachari: I should 
like to come back to Mr. Tulsidas 
Kilachand. He says, ‘why should you 
put something on the statute book 
which is foreign?’ I might tell him 
that sometimes there are certain 
foreign elements which the body wilt 
stand.

Shri Algu Rai Shastri: The langu
age itself is foreign.

Sbri T. T. Krishnamachari: Some
body ha.<! a fracture of the skull and 
it has got to be bandaged. They use 
tantalum for that pumosc. TTie one 
foreign matter which the human body 
stands is tantalum. You can bandage 
it With tantalum or even a ?nuscular 
Mgament may be bound up with tanta- 
1i;m. I suggest that the proposed 
provision is tantalum for private en
terprise. I have no doubt that ♦bey

• would develop a tolerance for it in due 
course in the same way that the human 
system develoDs a tolerance for . Uiat 
metal.

t Shri Tulsiilas: From poetry 10
' surgery!

Shri T. T. Krishnamachari: The
difficulties which my hon. friend men
tioned about section 10. I am atroid. 
arise out of the wording of the amena- 
ing Bill. Basically, there is nothing 
there. He did not read it properly, 
perhaps*

1 may say that I am at a slight dis- 
. advantage in regard to the hon. Mem

bers who spoke in Hindi. I have had 
a translation made here, thanks to 
my colleague who helped me. I do 
not want to say anything agamst 
Hindi as such, but if Hindi is going to 
mean that we do not speak relevant
ly, I am afraid we are in for a very

• bad outlook in the future.

^  Mr. Damodara Menon said some
thing which I could not quite under
stand. He wanted me to use this 
Act in order to make foreign firms 

^ employ Indians. I have never con
fessed that there were no powers with 
me to make foreign Arms employ more 

^  Indians. Only. I felt that I cannot go
• and tell them to promote a particular 

person or demote a particular person. 
The wholQ thing is taken advantage of

• by the weaker sections. I get letters 
nowadays from people in foreign firma 
saying that they have not been prcv- 
moted. Now, I cannot be an appel
late authority. I cannot be a Public* 
Service Commission for private enter
prise. Very possibly, in some of the 
cases which I have investigated, these 
people have been put in there because 
they were relatives of some people 
who were the friends of the British

^Government in those days. Now, the 
’ Britishers are no longer there, and 

they do not happen to be related to 
me or any other person In the Govern
ment. Very possibly, these flrmi 
have no use for them and have sent 
them away. I do dislike the idea of 
any Indian being victimised in any 
sense, and I have enough powers in 
my hands to .see that nobody victimises

• an Indian. But I do not have to u»e 
this Act for this purpose, nor is it pro-

vper to do it. Basically, I cannot be
* induced to acc^ t the position that 

merely because a particular act dogs 
not suit me, or I do not like it, there
fore I can use section 15(b) a« it Is

' sought to be amended. It would not 
be fair. If I do not like a foreigner, 
I can ask him to go, but so long as 
he is here and he is permitted to func- 

. tion here, feiî ŝhDuld be tin te d  in the
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ime way anybody else. Whether • 
is a foreiisn tirm or an Indian firm.
it misbehaves and the provLsions of 

sw section 15(b) are attracted, ttoey 
ill be used. •
My hon. friend Mr. Bansal, as usuaL , 

as been very constructive. We can- 
ot altogether resist occasionally run- 
Lng away with things. One sugges- 
on hat he made is, I think, warth- 
hile for the Select Committee to con- 
der; namely, that in Section 18A(1> 
e have said that Government will 
Dntinue the management of the inuus- 
y for flye years. Now, what hap- 
sns thereafter? It is a thing thai 
;ruck me at one time, but my hon. 
*iend has pointed out that there is a 
icuna there. Probably, the Select 
ommittee would find out.ways and 
leans of providing for the continu- 
□ce of Government control, if it Is 
Bcessary, and would provide Tor rc- 
jrence to Parliament in the manner 
1 which it thinks best. ‘
My hon. friend said something 

bout the difficulties of the smaller 
nits. I must join issue with him 
lere. The Commerce and Industry 
linistry, or for that matter any other 
c’onomic section, is available to the 
Tiall man. Every letter that comes 
'om anybody is being attended to. 
he only trouble js that they want 
\e to grant licences by telegram. I 
gree that it is a good thing, because 

helps the ways and means position 
f the Posts and Telegraphs Depart- 
lent. Every morning when I come 
ut, I And a pile of telegrams outside. 
Jiy genuine grievance of a small In- 
ustry is being attended to. I am not 
lerely open to leceive the big people, 
ut I see even the very small man and 
D do my colleagues. So, I do not 
link that that is a very correct 
liarge. He wants me to be pragma- 
c and not idealistic. I am afraid 
ly hon. friend* Mr. Tulsidas might 
robably think that I am far too 
ragmatic and not idealistic. I leave 
le two hon. Members who have close 
aison with the vested interests to 
ecide whether I am pragmatic or 
iealistic. So far as I am concern- 
d, it does not matter what you call 
le. Whether you call me pragmatic 
r idealistic, I do not quarrel with the 
ne or the other of the appellations. ’

I come last to Mr. Gurupadaswamy. w* 
am afraid while I had to say -ome- 

ling about Hindi I have also got 
^me thing to say against JSngli-ih.M 
oreign language is a curse. We do not * 
nderstand the language very well, 
^ d  1 can only see an illustration of 
' .in the Speech made by my hon.. 
Piend Mr. Gurupadaswamy. He says 
aere is a lot of confusion in the mind .

of Government, that we have n o . 
policy. I think the confusion was 
due to the lack of ability to understand 
precisely this language. He said fiome* 
thing which I could not understand. 
Whether he is confused or I am con
fused or whether we are both confused* • 
I do not knowl

Again, there is a little confusion in , 
his understanding when he referred to 
the Board of Trade. He said thens 
is a Board called the Board of Trade 
in England. Probably there is a 
blackboard in the Board of Trade 
office in England! It is not a Board 
at all. There is the President of the 
Board of Trade. He is not a Presi
dent of any body. It is merely one 
of those usual fictions attached to 
various oITBces and institutions in 
Britain, and they do not change the 
name even though they have no Board. 
What apparently my friend had in 
mind was a provision in the Com
panies Act. In regard to that, it is 
administered in England by the Presi- 
d(^t of the Board of Trade and by his 
D^artment. It is not a Board that 
does it. There are not so mainy 
members as in the Industries Advisory 
Council. The members’ advice need 
not be sought. The Minister acts on 
his own and the permanent secretariat 
carries out his behests. As I .said in 
reply to the suggestions made by Dr. 
Mookc'rjc '̂, I think when the now Bill 
to amend the Indian Comoanies Act 
comes into being, Mr. Gurupadaswamy 
will not be disapoointed. There wfll 
be provisions there analocous to the 
provisions in the United Kinedom Act 
which will empower Government or 
the authority that will be acting under 
the direction of Governi^nt to take 
appropriate action in the case of com
panies which do not behave properly. 
But I am not anticipating it, nor do 1 
feel that an amendment of the Indian 
Companies Act will suit my purpose. 
This is a diiTerent setting altogether. 
And very possibly the two enactment? 
might be complementary ^ wnen ttoe 
new Indian Companies A c t is enact
ed. But for the time being I think 
we have got to go on with, what powers 
we can secure under the amendinjf 
Bill. •

Finally, I think I must express 
gratitude to the House for a generally 
tolerant attitude towards this Bill anU 
a very kindly eye on the short comings 
of the Bill such as might he found by 
the Select Conunittae.

is:
Mr. Deputy Speaker: The question <

^That the Bill to amend the Jn- 
dustrles (Development and Regula
tion) Act. 1051, be referred to a
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s/> Select Committee ) consistijifi of 
, Shri N. V. Gadgil/ Prof. Diwan 

Chand Sbarma, Shri Balwant
Sinha Mehta. Shri Govind Hari 
Deshpande, Shri Fulslnhji B.
Dabhi, Shri Upendranath Barman. 
Dr. Jayantllal Narbharam
Parekh. Shri Abdu5 Sattar, Sir! 
S. C. Deb. Shri Bhupendra Nath 
Misra, Shri Bhagwat Jha 'Azad' 
Shri Radhelal Vyas, Shri Satyendra 
Narayan Sinha. Shri K. G.
Deshmukh, Shrimati Tarkeshwari 
Sinha, Shri Raghavendrarao 
Srinivasrao Diwan, Shri Gajendra 
Prasad Sinha, Shri G. R. Damodn- 
ran» Shri C. R. Basappa, t:hri 
Ranbir Singh Chaudhuri. Shri 
Tribhuan Narayan Singh, Shri Shri 
Chand Singhal. Shri Baij Nath

• JCureel, Shri GhaturbhuJ V. Jasani,

Shri Vishwambhar Dayal Tripathi, 
Shri Bahadur Singh, . Shri Durga. 
Charan Banerjee, Shri Mangalaglri 
Nanadas, Shri Kama! Kumar 
Basu, Shri G. D. Somani, Di\ 
Indubhai B. Amin. Shri Kandala 
Subrahmanyam. Shri Choithram 
P. Gidwani» Shri Tridib Kumar 
Cliaudhuri, Shri B. Rajagopala 
Rao, Shrimati Anasuyabai Kale» 
Shri Paidi Lakshmayya, and the 
MoverAwith instructions to report 
by the 20th April, 1953/^

✓ The motion was adopted.
Mr. Deputy-Speaker; I appoint Shri*

N. V. Gadgii Lo be the Chairman of 
this Committee.

The House then adjourned till o 
Quarter Past Eight of the Clock on 
Thursday, the 23rd April. 1953.




